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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIFAL BENCH NEW DELHI

Original Application No.444/2023

Paryavaran Vikash Sangh ... Applicant
Versus
State of Haryana & Ors. veesensanee.REspondent(s)

REPLY ON BEHALF OF RESPONDENT NO. §.
(RAMPRASTHA PROMOTERS & DEVELOPER PVT,
LTD.) SUBMITTED IN COMPLIANCE OF THE ORDER
DATED 26.07.2023 ISSUED BY THE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH NEW DELHI IN
ORIGINAL APPLICATION NO.444/2023

We, Ramprastha Promoters & Developer Pvt. Lid. do hereby

solemnly affirm and declare as under:

[.  That we are one of the Respondents (hereinafter called the
“Answering Respondent™ in  the present Original
Application. Based on the available record, we are well
conversant with the facts and circumstances of the present
case. We are filing the instant reply in compliance of the
order dated 26.07.2023 passed by this Hon'ble Tribunal in
the present Original Application.

2. That we have gone through the contents of the Original
Application, List of Dates and the accompanying annexures,

3. That in our aforesaid capacity, we are competent to submit
the present reply to the Original Application filed by the
Applicant.
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That the contents of the present Onginal Application are
hereby denied in toto except only to the extent that it is
specifically admitted herein. Nothing stated in the Original
Application is admitted, and each averment in the
application shall be deemed to be denied even if there is no

specific traversal thereof,

PRELIMINARY SUBMISSIONS

3

That the Applicant has misstated and misrepresented the
true facts. The application has been filed with mala fide

motives,

That the Answering Respondent is duly developing a group
housing colony in Sector 37D, after obtaining all requisite
licences and approvals, including environmental clearances,
A copy of the DTCP Licence No.12 of 2009 dated
21.05.2009 and a copy of the Renewal Letter dated
13.12.2019 renewing the licence up to 20.05.2024 is
annexed herewith as ANNEXURE R-81 and
ANNEXURE R-8/2 respectively,

That the Answering Respondent duly obtained Environment
Clearances (hereinafter called “EC™) and Consent To
Establish (heremnafter called “CTE") for the Group Housing
colony project. A copy of the EC dated 30.06.2014 and a
copy of the Extension of the EC dated 28.02.2019 is
annexed herewith as ANNEXURE R-83 and
ANNEXURE R-8/4 respectively. A copy of the CTE dated
28.02.2019 and a copy of the Extension of CTE dated
07.12.2022 is annexed herewith as ANNEXURE R-8/5 and
ANNEXURE R-8/6 respectively.
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That the Answering Respondent has duly established a
Sewerage Treatment Plant (hereinafter called “STP™) and,
out of the five towers to be constructed, Occupation
Certificate has already been obtained for Tower A, B, C and
D, while Tower E is under construction, with its structure
raised up to ground level. A copy of the Occupation
Certificate dated 05.04.2023 is annexed herewith as
ANNEXURE R-8/7.

That all allegations of illegality in the abstraction of ground
water by the Answering Respondent are categorically
denied. The Answering Respondent submuts that it is using
just one borewell to dewater the site, to safely raise the
construction and safeguard the structures. The site has a
high level of subsoil water, at a depth of around 4-5 meters,
The basements in the project are constructed up to 3 levels
below the ground. Hence, given the high level of subsoil
water, it 15 necessary to use the borewell only to remove
water encountered in the construction of basements.

That the water being extracted is poor quality saline water,
totally unfit for drinking, abstraction of which is encouraged
under the ground water policies. A copy of the ground water
testing report dated 06.10.2023 is annexed herewith as
ANNEXURE R-8/8. The benefits of removing saline water
are well known. Saline groundwater adversely affects soil
quality, making it less hospitable for plant growth. High salt
concentrations lead to soil salinization, where salt
accumulates in the root zone of plants, reducing their abiliry
to take up water and nutrients. Therefore, removal of saline
water creates a more hospitable environment for plant

growth whether for agriculture or for afforestation, Saline
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water also threatens to contaminate surrounding freshwater
resources and therefore its removal 1s critical for
safeguarding freshwater supplies for drinking, agriculture
and ecosystems. In particular, saline water is extremely
destructive of wetlands, and therefore its removal is
beneficial for their preservation, Saline water also increases
corrosion and deterioration of infrastructure.

That the abstracted saline water, removal of which only
protects the ecology, is thereafter drained out into the storm
water drainage system of Gurugram Metropolitan
Development Authority (hereinafter called “GMDA™), as
per sanction granted by GMDA, A copy of the GMDA
Sanction dated 15.09.2023 is annexed herewith as
ANNEXURE R-89 A copy of the Registration
Application for permission to extract ground water
submitted to the Haryana Water Resources Authority is
annexed herewith as ANNEXURE R-8/10.

That in the above facts, it is clear that the actions of the
Answer Respondent are not only in accordance with the law
and after obtaining all requisite approvals and licences, but
also the abstraction of ground water which is the subject
matter of the Original Application is an activity beneficial

to the ecology and environment.

REPLY TO SYNOPSIS

13.

That the contents of the Synopsis are wrong and hence
denied. It is vehemently denied that any drinking water is
being abstracted from unauthorized borewell as alleged or
at all. It is denied that there is no treatment facility as alleged

or at all. Sultanpur National Park is declared a weﬂami\area

S
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but it is denied that Gurugram is declared as a wetland area
or that the site of construction is a wetland area as alleged
or at all. Furthermore, the removal of saline water only
serves to protect and nurture the wetland areas. It is
vehemently denied that Answering Respondent has done
anything to harm the flora or fauna as alleged or at all. To
the contrary, the removal of saline water creates a more
hospitable environment for flora and fauna. As to the
reference to the report of CGWB, that has nothing to do with
the activities of the Answering Respondent which are the
subject matter of the present Original Application. As
already stated, the removal of saline water is highly
beneficial to the ecology and therefore the cited report has
no relevance to the present matter vis-d-vis the Answering
Respondent, The allegations of degradation of ground water
table, contaminating ground water and causing damage to
environment are totally false and misleading, and on the
contrary, the activities of the Answering Respondent are not
only legal but also beneficial to the environment.
Allegations of collusion and connivance are vehemently
denied. Allegations of decrease in agricultural productivity,
loss of local biodiversity, land degradation, generation of
unproductive wasteland, deterioration in water quality,
affecting natural vegetation, soil, forests and natural habitats
of wildlife are not only false but completely opposite of the
trug position. Not only is the Answering Respondent not
doing anything to cause the above alleged consequences but
also, to the contrary, the Answering Respondent is removing
poor quality saline water which has a hugely protective

and‘or beneficial environmental effect in terms of
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enhancing agricultural productivity, promoting local
biodiversity, make land hospitable for flora and fauna,
protecting wetlands, protecting fresh water supplies critical
for drinking, agriculture and ecology and safeguarding and
nurturing natural vegetation, soil, forests and natural
habitats. The Original Application is therefore totally false

and frivolous, without any legal or factual basis,

PARAWISE REPLY TO (C) FACTS OF THE CASE

14, That the contents of Para No.1 is denied and the Applicant
18 put to strict proof thereof,

15.  That the contents of Para No.2 need no reply.

6. That the contents of Para No.3 are wrong and hence denied.
It 15 denied that the Answering Respondent is involved in
any illegal dewatering activity as alleged or at all. It is
denied that any fresh water is being extracted as alleged or
at all. The contents of the preceding paras of this Reply are
reiterated,

17.  That the contents of Para No4 and 5 concemn alleged
communications or interactions between the Applicant and
government  authorities, of which the Answering
Respondent has no previous knowledge and the Applicant
be put to strict proof thereof However, any allegation or
insinuation that the Answering Respondent is engaging in
any illegal abstraction of ground water are categorically
demed as false and incorrect. As to the report at page 19 of
the Original Application, it is stated that the Answering
Respondent installed only one borewell for extraction of the
poor-quality saline water, necessary to dewater the site to

facilitate construction, as explained earlier. The other Rlnvn
|I 1
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21.
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borewells were installed by the builder of the adjacent
project AMB Selfie Square on vacant land owned by the
Answering Respondent but without taking permission of the
Answering Respondent. The Answering Respondent has got
the unauthorized borewells installed by AMB Selfie Square
on its vacant land removed. It is reiterated that the
dewatering of saline water done by the Answering
Respondent through one borewell was completely legal and
beneficial for the environment. The contents of the
preceding paras of this reply are reiterated.

That the contents of para no.6, even if true, are totally
irrelevant for the present controversy, The contents of the
preceding paras of this reply are reiterated.

That the contents of para No.7 are wrong and hence denied.
It 1s categorically denied that the Answering Respondent is
extracting any fresh drinking water, as alleged or at all. It is
denied that the Answering Respondent is discharging the
witer in open area. As already stated, the poor quality saline
water, removal of which is beneficial for the environment,
is being properly drained out into the storm water drains of
GNDA, pursuant to the GNDA sanction. The contents of the
preceding paras of this reply are reiterated.

That the contents of para no.8 and 9 are wrong and hence
denied. The Answering Respondent has not engaged in any
illegal activity as alleged or at all. All requisite licences,
clearances and permissions have been taken by the
Answering Respondent. The contents of the preceding paras
of this reply are reiterated.

That the contents of para no.10 are wrong and hence denied.
It is denied that the Answering Respondent has not
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established any treatment plant. Rather, the Answering
Respondent has duly mnstalled an STP and wastewater is
being re-used for the permitted purposes after proper
treatment. The contents of the preceding paras of this reply
are reiterated.

22, That the contents of para no. 11 are wrong and hence denied.
A proper monitoring of dewatering is being done. The
contents of the preceding paras of this reply are reiterated.

23, That the contents of para no.12 need no reply.

24.  That the contents of para no.13 and 14 are wrong and hence
denied. It is denied that the Answering Respondent is doing
anything to hurt environment, ecology, livelihood etc. as
alleged or at all. Rather the Answering Respondent is
protecting, promoting and nourishing the environment,
ecology and livelihood by removal of the harmful saline
water. The contents of the preceding paras of this reply are
reiterated,

PARAWISE REPLY TO (D) GROUND

25. That the contents of Ground No.1 are wrong and hence
denied. The Answermg Respondent is not contravening the
guidelines in any manner.

26.  That the contents of Ground No.2 are wrong and hence
denied. The Answering Respondent has taken all approvals,
to the extent they are applicable,

27.  That the contents of Ground No.3 are wrong and hence
denied. It is denied that the construction site falls within 500
meters of the periphery of the demarcated wetland area.
Moreover, the actions of the Answering Respondent only
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serve to protect and nurture the wetlands, by the removal of
harmful saline water.

28.  That the contents of Ground No.4 are wrong and hence
denied. As already stated, the Answering Respondent has
taken all clearances and approvals and copies of EC and
CTE are annexed, The contents of the preceding paras of
this reply are reiterated.

23.  That the contents of Ground No.5 are wrong and hence
denied. The report does not show any illegality on the part
of the Answering Respondent.

PLY TO (E) LIMITATION

3. That the contents of Section E Limitation are not admitted.

REPLY TO PRAYER

31.  That in view of the true and correct facts set out in the
preceding paragraphs, none of the prayers set out in this
Orniginal  Application are maintainable vis-a-vis the
Answering Respondent and the present Original
Application being totally false and frivolous is liable to be

Applicant.

THROUGH TR \@‘Z/

(RAHUL RATHORE)RAS OUDHARY)
Advocates

10A, Sagar Apartments, &, Tilak Marg

New Delhi — 110001

9§ 101888 |9—Mobile:

Email vijay3312@gmail com
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI

Original Application No.444/2023

Paryavaran Vikash Sangh  ............. Applicant
Versus
State of Haryana & Ors. ciinarnaeessaReSpondent(s)
AFFIDAVIT

I, Arvind Walia son of Sh. Harbhagwan Singh. aged 63 years,
Director  of  RAMPRASTHA  PROMOTERS  AND
DEVELOPERS PVT LTD. having its registered office at having
its office Plot 114, Sector 44, Gurugram, Haryvana do hereby

solemnly affirm and state on oath as under:

1. I say that | am the authorized signatory on behalf of
Respondent No. 8 in the above captioned matter and as such
[ am competent to execute the present affidavit, T am

conversanl with the facis of the case based on the records.

Ll d

I say that | have read the contents of the accompanying
Reply behalf of Respondent No. 8. (Ramprastha Promoters
& Developer Pyt Lid.) being submitted in compliance of
the order dated 26.07.2023 issued by this Hon ble Tribunal,
Principal Bench New Delhi in Original Application
Mo.444,/2023.

o= 3. I say that the contents of the said Reply on behalf of
espondent No.8 are true and correct to my knowledge, as
records. Mo part of it i5 false and nothing has been

cealed therefrom.
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4,  Isay théimﬁ rexure(s) filed alongwith the Reply of the
Respondéent Huﬂ are true copies of the jginal.

I"%._ ;rr_lll' \ : N
N / uf'i)é@ (i
3 DEPONENT

VERIFICATION

Verified at New Delhi on this 8 day of November 2023, that the
contents of the above affidavit are true and correct to my

knowledge and belief as per record and nothing material has been

concealed therefrom.

DEPO

I dentitad th 4.
H GiEoe
h&s signed in r:;p

el wilig
mm‘lﬂ-_‘
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. FORM LC-V ANNEXURE R-8/1

|1See Bule-13)
Haoryapa Government
Town and Country Planning Department
Licence No. Je7 of 2009

This licence is pranted under The Haryana Development and Regulstion of Urban
Areas Act, 1975 and Rules 1976 made thereunder to Mf's Ramprastha Realtor [P Lid,, M/s
Ramprastha Buddtech (F) L, M/s Ramprastha Toanship [ Lid,. M/s Ramprasthe Promaotera
(P Lid., M/s AB. Realeen (F) Lid., M/s S84 Infratech [F] 14d., M/s B.3.Y. Developera (B Ltd,,
for setting up of Group Housing Colany at village Garauli Kalan, District Gurgron.,

The particulars of land wherein the aforesaid colony is to be set up are given in the

schedule annexed hereto and duly signed by the Director, Town and Country Planning,

Harvana,

The licence is granted subject 1o the follewing conditions:-

&) That the Group Housing Colony is laid out to conlorm to the approved layout
plan and the development works are exscuted according to the designs and
specifications shown in the approved plan.

il That the conditions of the agreements already executed are duly fulfilled and the
provisions of Haryana Development and Regulation of Urban Areas Aet, 1975
and Rules, 1974 made there-under are duly complied with.

c| That the demarcation plan af the colony area is submitted before starting the
development works in the colony and for approval of the sening plan.

That the licencee shall construct the portion of road which shall form part of the

licenced area at his own cost and will transfer the same free of cost to the Government,

That the licences shall derive permanent approach from the 24 meters wide internal

road,

That the licencee will not give any advertisement for sale of fats/floor ares In Group

Housing Colony before the approval of layout plan/tuoikding plans.

That the portion of sector/Master plan raad which shall form part of the licenced area

shall be transferred fres of cost to the Covernment in accordane: with the provisions of

Section 3|3)(a]{iif} of the Horvana Development and Regilation of Urben Areas Ack,

1975,

That you shall obtaln spproval/ROC from the competent euthority to RuEAL the
requirements of notification dated 14.09,2006 issuwed by the Ministry of Environment &
Forests, Govi. of India before starting the development ‘works in the colooy.

That the lcencee will use only CFL fttings for intomeal Hzhting as well as for campus
lighting in the complex.

The lcence is vatid upte _ S0-~T S 0/7

g M~

The: F

Diated ﬁ:a&d%h 3

Director
“Town pnd Country Planning,
Haryana digarh.

Endst Mo, DS-2008; 438§ Dated- 3 ¢ S

A copy is ferwarded to the following for information and necessary actionb-

-'_‘,Jvf"ﬂlr!."-: Ramprastha Realtor (F] Lad, Mfs Ramprestha Duildtech (3 L4, M/& Ramprastha

0 B B L

1,
11.
12
13.

Townahip [F Lud, M/s Ramprasthe Promoters () Lid, M/s A5 Realcon [P Lid., Mfs 8.0,
Infeatech (Fy Ltd., M/s B.S.Y. Developers (P} Lid., Cfo M/s 3.4 Infratech (P] Lad., ©-10, C-Binck
Wasant Vilar Market. New Delhi along with copy of sgreement LC-IV and bilatersl
agresment,

Chuef Administrater, HUDA, Panchbala,

Managing Direccor, HVPN, Planning Directorate, Shaktl Bhawan, Sector-6, Panchiula.
Addl. Director Urban Estates, Hamyana, Panchbcala,

Administratos, HUDA, Gurgson,

Chiel Engineer, HUDA, Panchiula,

Superintending Enginesr, HUDA, Jurgasn along with a copy of agreement.

Land Acqguisition Oficer, Gurgaon,

Sendor Tewn Flanner, Ourgaon. He will ensure that the colonlssr shall obtain
approval fKOC as per condition Mo, B above before starting the Development Works,
Eenuor Town Planner (Enforcement), Haryana, Chandigarh.

Zenior Town Planner [Monitoring Cell|, Haryana, Secior-8, Chandigarh,

Dastrict Town Planner, Gurgson along with a copy ol agresment.

Accounts Cdficer, Ofo Director, Town & Country Planning, Horyana, Chandigorh along
with & eopy of agreement,

Dlstz Flanner (Hg)

For Dinector, Town untry Planning.
i, Chandigarh

| 334
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TO BE READ WITH LICENCE NO.... 3. ...._.OF 2009

I.Detail of land owned by M/s Ramprastha Realtor Pvt. Ltd, 49/241 share, M/s
Ramprastha Buildtech Pvt. Ltd 56/241 share Ramprastha Townships Pvt. Litd,
38/214 share, Ramprastha Promoters Pvt. Ltd 20/241 share, M/s A.S Realcon Pvt.
Lid. 177241 share M/s 5.A Infratech Pvt. Ltd. 61/241 share village Garuali Kalan
District Gurgaon,

Village Khasra No, Area
B-B-B
Garuali Kalan 223 3-0-0
224 3=0-=0
218 2=9 -0
219 3-12 -0
Total 12-1-0 or 7.53125 Acres

2. Detail of land owned by Sh M/s Ramprastha Realtors Pvt. Lid. village Garuali
Kalan District Gurgaon.

Village Khasra No. Area
B-E-B
Garuali Kalan 26711 3i-6-0
Total J-06-0 or 2.0625 Acres

3. Detail of lund owned by M/s B.S.Y Developers Pvt Ltd. village Garuali Kalan
District Gurgaon.

Village Khasra No. Area
B-B-B
Garuali Kalan 26772 i-6-0
268/1 2% -1
Total S5—=14-0 or 3.5625 Acres
BE-B-B
G- Total 21 -1-0=13.156 Acres
J#ﬂ@ﬂhuu

pirseior

Lol t R Town & Country Planning,
J/TowE @ r:;;r:r Haryana, CJEﬁgum _
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Plot no. 3, Nagar Yojana Bhawan, Sector-18A, Madhya Marg, Chandigarh
Phone; 0172-2549349; e-mail:tephry@gmail com
hetp'tepharyana.gov.in

To

Ramprastha Promoters & Developers Put. Ltd.

114, Sectar-44,

GUrudram,

Mema No. LC-1936-aesstuRK) 2019/ 30 8T pated: | 3-127291F
Subject: Renewal of licence No. 12 of 7009 dated 21.05.2009,

Please refer Lo your application dated 27.08.2019 on the matter cited as
tubject abeve.

Licence No. 12 of 2009 dated 21.05.2009.qranted for setting up of Group Howsing

Colony an the lamd measuring 13.156 acres in Sector 37-D, Gurugram Manesar Urban Complex is
hereby renewed upto 20.05.2024 on the same terms & conditions tald dawn therein,

Z. This renewal will not tantamount to certification of satisfactary performance of the
applicant enLilling him for fisther renewal af license.
3. The eonstruction of community buildings will be completed as per provisions of sectian
J{IMajfiv) of Act 8 of 1575,
4, The delay in allotment of Ews flats, i any, shall be Bol compounded in accordaree with
the provisicns of Departmental policy dated 15,08.2013.
5. To submit the Service plan estimates for approval in this office after recommendation of
Chiel Administratar, HSVP, Panchiwula within 2 maonths,
&. That the bank guarantee shall be got revalidated before 1 month of its expiry,
You shail get the licence renewed till final completion of the colony is granted.
(K. Makrand Pandurang [A%5)
Dvirectaor,
Town & Country Planning
Haryana, Chandigarh :]1_9,
Endst. Mo. LC-193¢-Asstt(RK)/2019/ Dated: =

s ol s,

i

A copy Is forwarded to the followling for information and NECessany action:-

Chief Administrator, HUDA, Panchiula,
senior Tewn Planner, Gurugram.
Website Administrator with a request to update the status of renewal of license on the

website of the Department, $}
District Town Planner (P), Gurugram. ot
Chief Account Officer of this Directorate, ﬁ
-._..r"-.-.-.-._'_
{Narender Kumar) Ll = .n}
Distt. Town Planner (HQ) o
For Director, Town & Country Planning ‘\;‘3
Haryana, Chandigarh 0
' (\i 3
N
) .
h-EE?EMDE-R 31 4;5{&




ORDER 13
Whereas, license Mo 12 of 2009 datod 21.05.2009 was granted for
development of Group Aousing colony over an ares measuring 13.156 acres in Sectar
37-0, Gurugram in favour of Ramprastha Realtors Pvt. Ltd. & Others under the
provisions of the Haryana Development and Regulation of Urban Areas Act. 1975 and
Rules framed thereunder. Ac Per terms and conditions of the licence and of the
agreement executed on LC-IV, the colanizer 15 required to comply with the provisions
of the Harvana Development and Regulation of Urban Areas, Act, 1975 and it Rules,
1976 thereof.

2. And, whereas, for non-compliance of the provisicns of Rules 26 (2) & 28
of the Haryana Development and Regulation of Urban Areas Rules, 1975, upto
31.03.2019, the licence has submitted a request for composition of said offence vide
application dated 05.09.2019, Az per the rates finalized by the Govt. the Composition
fee has been worked out to be #1,12,000/- the licencee has deposited the
camposition fees by vide transaction AO. TCPIT1931990545408 dated 05.09.2019.

3. Accordingly, in exercise of power conferred under Section-13(l) of the
Haryana Development and Regulation of Urban Areas Act, 1975, | hereby order to
compaound the offence of non compliance of the provigions of Rules 24 (2} & 28 of the
Haryana Development and Regulation of Urban Areas Rules, 1976 by the colonizer
upto J018-2019.

(K. Makrand Pan urang, 1AS)
Director,
Tawn & Country Planning
Haryana, Chandigarh(.-

Endst. No. LC-1936-Asst1(RK)-2019/ % o573 Dated; 13-12-20l9

A copy is forwarded to the following for information and necessary
action:-
1~ Ramprastha Promoters & Developers Pvt. Ltd, 114, Sector-44, Gurugram.
2, Chief Accounts Officer of this Directorata.

o -
tHarenﬂ'éTﬁ;n-aFrj

District Town Planner (HQ}
For Director, Town & Country Planning

X Haryana Chandigarh
Lol 4 Rolln
/M Tow wopyf/
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ANNEXURE R-8/3

STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA
Bay No. 35-38, Prayatun Bhawan, Sector-2, PANCHKULA.

B SIE]A.A.-'F IR.-’ED]-I,'IEEE Dul::d:.-&.'?'. ,'_‘?ﬁ_'_'?\?.“_'!,"'!',
To

M 8.A, Infratech Py Lid,

67, Shanti Niketan,

Mew Delhi,

Subject: Environment Clearance for Proposed Group Housing Project
“Frimers & Ark" at Sector-37 D, Village: Garauli Kalan, District:

Grurgaon,
LDiear Jir,

This letter is in reference to your application no Wil dated 20.12.2013

addretsed to M.5. SEIAA, Haryana received on 20.12.2013 and subsaquent letier dated
11.03.2014 secking prior Environmental Clearance for the above project under the ElA
Motification, 2006, The proposal has been Appraised as per prescribed procedure in the
light of provisions under the EIA Notification, 2006 on the basis of the manditory
docuwmens enclosed with the dpplication viz, Form-1, Formi-A, Concepiual Plan and
additional clarifications furnished in regponse o the gbservations of the Ssate Expen
Appraisal Commitice {SEAC) constituted by MOEF, GO vide their Notification
Z3EI01L, in its meetings held on 27.00,.2014 and 17.04.2014 &warded “Gold” grading 1o
the projece,
120 B i3 intes-alia, noted that the praject involves the construction of Group
Housing Project “Primera & Ark™ a Sevtor-37 D, Village: Garauli Ealan, District
Gurgaon on & wtal plot area of 53240.36 =gt (13.156 Acre). The tosal built up area shall
be 130239.73 sqmt (FAR: 92220.48 sqm1 + Nom FAR: 2285.54 sqmt + Basement:
33733.71 sgmt). The Group housing praject shall have 25 Towers hawing Stili + 2
Basements + GF + maximum 25 floors. The proposed peoject sholl have 672 MDD, 119
EWS Units and 160 Service Personal, Nursery Schoad, Community Centre; Convenient
shopping, The maximum height of the building shall be 92.20 meter. The toal waler
requirement shall be 748 KLD. The fresh water requirement shall be 435 KLD. The
waste waler generation shall be 617 KLD which will ke treated in the 2 §1Ps of 370
KLDend 290 KLD capacities. The wul power requirement shall be 785 KVA which
will be supplied by DHBEVN, The Project Pruponent has proposed 1o develop green belp
on 3518% of prajeet arén (204 tree plantation + 15,18% ndseaping). The Project
Propunent proposed (0 construet 14 min water harvesling pits. The solid wasis Eeneration
will be 2261 kpiday, The bio-degradable woste will he treated in the project area by
slopling appropriste echnelogy, The 1ol parking spuces proposcd dre 1262 ECS.
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The State Expert Appraisal Committes, Haryana after due consideration of

the relevanl documents submitted by the project proponent and additional clarification

furnished m response to its observations, have recommended the grant of environmental

clearance for the project mentioned above, subject 1o compliance with the stipuloted
conditions. Accordingly, the Smiz Environment Impact Assessment Authority in its
meeting held on 12062014 decided to agree with the recommendations of SEAC to
accord necessary environmental clearance for the project under Category &(2) of ElA
Motifeation 2006 subject to the strict compliance with the specific and general conditions

mentioned belnw:-
PART A-
SPECIFIC CONDITIONS; -

Lonstroction Phase:-

[1]

13]
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M
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“Consent for Establish™ shall be obrained from Haryana State Pollution Control
Board under Air and Waoter Act and o copy shall be submitted to the SELAA,
Hiryana before the start of any construction woek al site,

. A Diest wid room as proposed in the project report shall be provided bath during

construction and operational phase of the project.

Adequate drinking water and sanitary facilitics shall be provided for construction
wiorkers at the site, Provision should be made for mobile 1wilers, Open defecation
by the laboures is strictly prohibited. The safe disposal of waste water and solid
wistes penerated during the construction phase should be enswred,

All the topsoil excavated during construction activities shall be stored for use in
horticulture/landscape development within the project site.

The project proponent shall ensure that the building matecial required during
construction phase iz properly storsd within the project area and dispasal of

" construction waste should nel create any adverse effect on the neéighbaring

communities and should be disposed of afier taking necessary precautions for
penerl salety and health aspecis of people, anly in approved sites with the approval
of competent authorry,

Lonstruction spoils, including bituminous material and other hazardous materials,
rest not be allowed to contaminate watcrcourses and the dump sites for such
materia! must be secured so that they should not leach into the ground water pnd
any hazardous waste generated dusing construction phase, should be disposed ol as
per applicable rules and norms with necessary approval of the Haryana State
Pallwion Control Board,

The diesel generator sets 1o be used during construction phase shall be of ultra low
silphur diesel type and should conform o Environment {Protection) Rules
presenibed for air and noise emission standards.
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The diesel required for operating DG sets shall be stored in underground tanks and
it requared, clearance from Chicf Controller of Explosives shall be taken.

Ambient noise levels shall conform to the residenitinl stundards both during day and
night. [ncremental pollution loads on the ambient air and noise quality should he
closely monitored during constraction phase. Adeguate mensures should be taken to
redoce ambient air pollution and noize level dudng ¢onstruction phase, so us to
conform to the stipulated residential standards of CPCB/MGET.

* Fly ash shall be used as building material in the construction as per the provisions
of Fly Ash Notilication of Seplember 1999 and as amended on 27th August 2003,
atorm waler control and i re-use as per CGWB and BIS standards for various
applicatiens should be ensured.

Water demand during construction shall be reduced by use of pre-mixed concrete,
curing agents and other best peactices,

In view of the severs constrains in water supply sugmentation in the region and
sustainability of water resources, the developer will submit the NOC from CGWA
specifying water extraction quentitics and assurance from HUDA! usility provider
indicating source of water supply and guantity of water with details of intended

“use of water - potable and non-poteble. Assurance is required for both
construction and opération stages separately. [t shall be submitted 10 the SEIAA
and RO, MOEF, Chandigarh before the start of construction.

Kool must meet prescriptive requirement as per Energy Conservation Building
Code by using appropriate thermal insulation material,

Opaque wall must meet preseriptive requirement as per Energy Conservation
Building Code which is propased to be mandatory for all sir conditioned spaces
while it is desirable for non-air-conditioned spaces by use of appropriate thermal
msulation material to ful fill requirement

The approval of the competent amhority shall be obtiined for streenural sulety of the
building on eccoum of eanthquake, adequacy of fire fighting SQuipments, ele. as per
Mational Building Code including protection measures from lightening ete. If any
forest land is involved in the proposed site, clearance under Farest Conservation
Act shall be obtrined from the competent Autharity.

Uverexploited groundwater and impending severe shortage of water supply in the
region requires the developer to redraw the water and enerpy conservalion plan.
Developer shall reduce the overall footprint of the proposed development. Project
proponent shall incorporaie water efficiency fsavings measures as well as water

reusefrecycling within 3 months and before start of construction to the SETAA.

' Haryana and RO, MOEF, GO, Chandigarh,
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The Froject Proponent as stated in the proposal shall construct total 14 rain water

harvesting pils for recharging the ground water within the project premises, Rain
water harvesting pite shall be designed 1o make provisions for silting chamber and
removal of floating matter before entering harvesting pit. Maintenance budget and
perians responsible for maintenance must be provided. Care shall alao be ken
that comtaminated water do not enter any RWH pit.

The project proponent shall provide for adeguate fire sulely measures and
equipments as required by Haryana Fire Service Act, 2009 and instructions issued
by the local AuthorityThrectorate of fire from time o time. Further the prOjCCt
peaponent shall take necessary permission regarding fire safety sehemeMOC from
competent Authority as reguired.

The Froject Proponent shall obtain assurance from the DHBVHN for supply of TES1
EVA of power supply before the start of construction. In no cage project will be
operutionzl solely on generators without any power supply from any external
power wiility.,

Detail caleulziion of power Toad and wltimate power load of the project shall be
submitied to DHEVN under intimation o SELAA Ilaryana before the start of
construction. Provisions shall be mede for clectrical infrastructuse in the project
argi.

The Project Proposent shull not raise any consiruction i the natural land
depeession / Nallah/water course and shall ensure that the natural flow from the
Mallah'water ¢ourse is not ohstrueted,

The Project Proponcnt shall keep (he plinth level of the building blocks
sufficiently abuve the level of the approsch road to the Project, Levels of the other
areas in the Projects shall also be kept suitably so as to avoid fooding,
Comstruction shall be carricd oul o that density of populstion does not excesd
nronns approved by Director General Town and Countey Department Haryang,

The Project Proponent shall submit an affidavit with the decloration that ground

o water will not be used [or construction and only treated water should be used for

[26]

127]

128]

Construetion,

The project proponent shall set cut any existing tree and project landseaping plan

should be modified 1o include those trees in green aren.

The project proponent shall provide 3 meter high barricade around the

préject area, dust screen for every floor above the ground, proper sprinkling

and covering of stored material 1o restrict dust and air paollution during

Cunslriclion,

The project proponent shill constract B sedimentation basin in the lower level of the
project site to trap pollutant and other wastes during rains,
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Ihe praject proponent shall provide proper rasta of proper width and praper
strength for the project before the starl of constroclion.

The project proponent shall ensure that the L-value of the glass is less tham 3.177

apd maxnmum solar heat gain co-efficient is 0,25 for vertical fenestration.

The project proponent shall adequately control construction dusts like silicn dust,
agn-silica dust and wood dust. Such dusis shall not spread oulside project premisas,
Froject Fropoment shall provide respiratory peotective equipment to all construction
workers.

The project proponcnt shall develop complete civic infrastructere of the Group

Housing colony including internal roads, green belt development, sewerage line,

Rzin Water recharge amangements, Storm water drainage system, Solid waste

. management sie and provision for treatment of bio-degradable waste, STP,

133]

134

|25]

water supply line, dual plumbing line, electric supply lines ese, and shall olfer
possession of the units/flats therenfier,

The project proponent shall provide one refuge area till 24 meter, one till 3% meter
and one after 15 meter each, as per National Building Code, The praject praponent
shall not convert any refuse area in the habitable space and it should not be sold
outicommercialized

The propect proponent shall provide fire control rooem and fire officer Tor building
above 30 meter as per National Bullding Code.

The project proponent shall obtain permission of Mines and Genlogy Departrent

* for excavation of soil before the start of construclion.

134]
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The project proponent shall seek specific prior approval from concemed local
Authoriy/HUDA regarding provision of storm drainage and BEWETEEE BVELEm
including their inlegration with extemal services of HUDAY Local authorities beside
other required services before taking up any construction activity 3
The site for solid waste management plant be carmarked on the tavout plan ond the
detailed praject for setting up the solid waste management plant shall be subinited
te the Authority within ong month.

The project proporent shall submit the copy of fire safely plan duly approved by
Fire Diepartment before the start of construction.

The project proponent shall discharge excess of treared waste waler'storm walsr in
the public drainage system and shall seek pesmission of HUDA before the star of
CORSLUC o,

The project proponeni shall maintain the distance between STP and water supply
linee.

The project proponeny shall ensure that the siack beight is 6 meter maore than the
Riphast 1ower,
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[42] The projeet préponent shall ensure that structural stability io withstand earthquake
of magnitude £,5 on Richier scale,

[43] The project proponent shall provide helipad facility as required under NBC norms
and shull seck permission of helipad from AAL secordingly.

[44] + The project proponent shall ensure that no construction sctivily is undertaken
cither on surface or below or above surface of reverue rasta passing through the
project area.

[45]  The praject proponent shall indicate the width end length of revenue rasta passing
through the peajeet area on sign board and shall display the same ot both the ends
ol revenue rasta stretch, for awareness of publie. Sign board shall also display the
messnge that thig is public rasta'road and any citizen can use it, There shall not be
any gate with or withow guards on revenue rasta larther pn:-j-:-.cl proponent shall
not encroach revenue rasta and shall not cross internal roads over revenue rasta,

[46] The project proponent shall implement the revised parking/traffic circulation plan
' dated 12.06.2014 as submitted in the meeting (12 meter/I0 meter wide set1-back
nesr the Entry and Exit points, provision for 16 meter wide internal read),

Crperntionn | Pliase:

[ai "Consent to Operate” shall be obtained from Haryana State Pollution Control
Beard under Air and Water Act and a copy shall be submitted to the SEIAA.
Haryana,

[b]  The Sewage Treawment Plant (STE) shall be installed for the treatment of the
sewnge 1o the preseribed standards including odour and weated effluem will
be recyecled to achieve zero exit discharge. The installation of STP shall be

+ certified by an mdependent expert and a reporl in this régard shall be
submitted 1o the SEIAA, Haryana befors the project is commissioned for
operation. Tertiary treatment of waste water je mandatory. The project
prapanent. shall remove not only Ortho-Fhosphorus but otal Phosphorus to the
extent of less than Jmepditer. Similarly total Nitrogen level shall be less than
Zmpditer in terbary Lesied wasle water, Discharge of treated sewage shall
conform 10 the neons and sandards of CPCBRS HEPCH, whichever is
environmentally better. Project Proponent shall implement such STP technology
which does notrequire filter backwash,

l[e]  Separation of the grey and black water should be done by the use of dual plumbing
line. Treatment of 100% grey waler by decentralized tresiment should be done
ensuring that the re-circufated water should have BOD level less than 5 mg/litre
and the recycled water will be used for flushing, gerdening and DN set cooling cic.
to achicve zere exit discharge.
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For disinfection of the treated wastewater ultra-viclet radiation or ozonization
process should be used.
Diesel power genersting sets peoposed as source of back-up power for lifts,
comumon area sllumination and for domestic use should be of enclosed type and
conform o rules made under the Enviromment (Protection) Act, 1986, The
location of the DG sets shall be in the open as promised by the project
proponent with appropriate siack height above the highest roof level of the project
ns per the CPCB norms, The diesel used for DG scts shall be ultra low sulphur
diesel (35 ppm sulphur), lnstead of low sulphur dissel,
Atnbient Moise level should be controlled 1o engure that it does not exceed the
prescribed standards both within und at the bpundary of the Proposed Group
Housing Project,
The project proponent as stated in the proposal should maintain af least 35.18% as
grecn cover area for wree plantation especially all around the periphery of the
project and on the road sides preferably with lecal species which can provide
protection against noise and suspended particulate matter, The open spaces ingside
+1he project shell be preferably landscaped and covered with vepgelation/grass,
ferbs & shrubs. Only locally available plant species shall b uged.
The project proponent shall sirive to minimize water in irrigation of landscape by
minimizing grass area, using native variety, xeriscaping and mulching, utilizing
efficient irrigation system, scheduling imigation only after checking evapo-
transperation dina,
Riin water harvesting for roof eun-off and surface sun-off. as pes plan submitied
should be implemented. Before recharging the surfuce mun off, pré- treatment
through sedimentation tanks must be done 1o remove suspended matter, oil and
grease. The bore well for minwater recharging shall be kept at least 5 s, above
" the highest ground water table. Care shall be tzken that contaminated water da (iTi
enter ey RWIL pit. The project proponent shall avoid Rain Water Harvesling of
firest 10 minwtes of rain fall Roof 1op of the bullding shall be without any toxic
material o paint which can contaminate rain water, Wire mess and filtess should
ba used wherever required,
The ground water level and its quality should be monitored regularly in
consultation with Central Ground Water Authority.
A report on the energy conservation mensuses confonming 1o energy conservation
norms Lnulized by Bureau of Energy Elficiency should be prepared incorporating
o details sbout building materials & technology, B & U Faclors etc and submiticd 1o
the SELAA, Haryana in threc months time.
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Energy conservation messures Jike installation of LED only for lighting the areas
outside the building and inside the building should be integral part of the project
design and should be in place before project commissioning. Use of solar panels
muzt be adapiod 1o the maximum energy conssrvation,

The Project Proponent shall use zern orone depleting  potential material in
insulation, refrigeration, sir-conditioning and adhesive, Project Proponent shall alse
provide Halon free fire suppression system.

The solld waste generated should be propery collected and segregated as per the
requirement of the MSW Rules, 2000 and as amended from time to time. The bio-
degradable waste should be treated by appropriate technology at the site ear-marked
within the project area and dryfinen solid wagte should be disposed off to the
approved sites for land filling after recovering recyclable material

The provision of the solar water heating system shall be as per norms specified by
HAREDA and shall be made operational in cach building block.

The traffic plan and the parking plan proposed by the Project Proponent should be
udhered 10 meteulously with further scope of additionzl parking for fulure
requirement. There should be no wraffic congestion near the entry and exit podns
from the ronds adjoining the proposed project site. Parking should be flly

« internalized and no  public space should be used.

The Project shall be operaticnalized only when HUDA/local authority will provide
domesiic water supply system in the area

Operation and maintenance of STP, solid waste management amd electrical
[nfrastructure, pollution control messures - shall be ensured even after the
gompletion of projecl.

Different lype of wastes should be disposed off as per provisions of municipal solid
wigle, biomedical waste, hazardous waste, e-waste, batteries plastic rules made
under Environment Protection Act, 1986, Porticularly E-wasic and Battery waste
shall be disposed of as per existing E-waste Management Rules 2011 and Batieries
Management Rules 2001, The project proponent should maintain & collection center
for E-waste and it shall be disposed of 1o only registered and authorized dismantler /
recyeler.

Standsrds for discharge of environmental pollutants a5 enshrined in various
scheduales of rule 3 of Environment Protection Rule 1986 shall be strictly complied
with.

Water supply shall be metered among different wsers and &flerent wtilitics,

The project proponent shall ensure that the of DG sete is more than the highest
tower and also ensurc that the emission standards of notee ond ©ir are within the
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CPCB latest preseribed limits. Moise and Emission level of DG sers greafer than
E00 KNV A shall be as per CPCB latest stamdards for high capacity DNG sets.
All electric supply exceeding 100 amp, 3 phase shall maintain the power factor
* berween Q98 lag 10 1 at the point of connection.
The prajest proponent shall not use fresh water for HVAC and DG cooling. Aur
bosed HVAC system should he adopted and enly trested water shall be used by
project proponent for cooling, if it is at 2]l needed. The Project Proponent shall also
use evaporative cooling technulogy and double stage cooling svstem for HVAC in
order 1o reduce water consurmption, Further tempemture, relative homédity during
summer and winter seasons should be kept at optimal level. Variable speed drive,
best Co-efficient of Performanes {Cop}, a5 well as optimal Inteprated Pomt Load
Value and minimum outside fresh air supply may be resored for conservation of
, power and water, Coil type cooling DG Sets shall be used (o saving cooling veater
consumption for waler coaled DG Ses.
The project proponent shall ensure thor the transformer iz constructed with high
quality grain oriented, Jow Joss silicon steel and virgin electrolyte grade copper. The
project proponent shall obtain manufacturer's centificate also for that.
The project proponent shall ensure that exil velocity from the stack should be
sufficiently high, Stack shall be designed in such & way that there is no stack
dewn-wash under any meteorelogical conditions,

[aa] The project proponent shall provide water sprinkling svstem in the praject area o

suppress the dust in additon o (he alrendy suggested mitigation mensures in the
Alr Environment Chapler of EMP.

[ab] The project proponent shall ensure proper Adr Ventilation and light system in rhe

[ae]

R

L]

harsements area for comfortable living of humsn being and shall ensure that number
of Air Changes per hour{ ACH) in basemeni pever fallz below 15 In case of
Emergency capacity for increasing ACH to the extent of 30 must he provided by the
project proponent,

The peoject proponent shall ensure drinking/ domestic waler supply as Per
preseribed standards tll treated water supply is mude available by HUDA,

. ENER COMINTLONS:

. The Project Proponent shall ensure the commitsnents made in Form-1, Form-1 A,
EIA/EMP and other documents submitied to the SEIAA for the protection of
environment and progosed environmental safeguards are complicd with in lerter
and spir. In case of comtradiction betwean o or mops documents on any point,
the most environmentally friendly commitment on tse puint shall be taken os
comminnent by project proponent
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The project propanent shell also submit six monthly reports on the status of
compliance of the stipulated EC canditions including results of monitored data
(both in hard copies os well as by e-mail) w the northern Regional Office of
MOEF, the respective Zonal Office of CPCB, HSPCRE and SEIAA Haryana,

STP outlel afier sizbilization and stack emission shall be monitored monthly.
Other environmental parumeters and pgreen belt shall be monitored on quarterly
basis. Afler every 3 (three) months, the project proponent shall conduct
environmental awdit and shall take corrective measure, if required, without delay,

The SEIAA, Haryana reserves the right to add additional safeguard measurcs
subsequently, if found necessary. Environmental Clearance granted will be
revoked if it is found thot false information has been given for getting approval of
this project. SELAA reserves the right to revoke the clearance if conditions
stipulated are not implemented to the setisfaction of SELAAMoEF,

Ihe Froject proponent shall not violate any judicial OfGers pronouncements isseed
by any Cotirt/ Tribunal,

All ather statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Depariment, Civil Aviation Depariment. Forest
Conservation Act, 1980 and Wildlife (Predection) Act, 1972, Forest Act, 1927,
PLPA [900, ec. shall be obtained, as applicable by project proponents from the
respective authorilies prier o construction of the project.

The Froject propenent should inform the public that the project has been secorded
Environment Clearance by the SEIAA and copies of the clearance leter wre
available with the Haryana Seate Pellution Control Board & SEIAA. This should be
advertised within 7 days from the date of issue of the clearance leiter ot l=ast in twa
loeal newspapers that are widely circulnted in the region and the eopy of the same
should be forwarded to SEIAA Haryana, A copy of Environment Clearance
conditions shall also be put on project proponest's web site for public awareness.

Under the provisions of Environment (Protection) Aet, 1986, legal action shall be
mitiated against the Project Froponeat if it was found that construction of the

rroject has been started before obtaining prior Enviroamental Clearance

Any nppeal against the this Envisonmenial Clearance shall fie with the National
Green Tribunal, if preferred, within a peried of 30 days as preseribed under
Section 16 of the National Green Tribunal Act, 2010,

The project proponent shall put in place Corperate Environment Palicy as
mentioned in MoEF, Gol OM Mo, J-11013412006-14 11 (1) dated 26.4.2012

within 3 months period. Latest Corporate Environment Policy should be submited
1o SELAA within 3 manths of issuance of this Jeter.

The fund ear-marked for eavironment protection measures should be kept in
stpiraie  occount ond should not be diverted for other purposes and vedr wise
expenditure shall be reported to the SEIAARO MOEF GO under rules prescribed
for Environment Audit.

The project proponent shall ensure the compliance of Forest Depariment, Haryana
Notification no. 5.0,12 /PAX1900/S.4/97 dazad 25001997,

The Project Proponent shall ensure that no wehicle during construglion‘operntion

. phase enter the project premises without valid ‘Pollution Under Control®

fxiv)

teatificate from compotent Autherity,

The project proponent is responsible for complisnce of all conditions in
Envirenmental Clearance letter and project proponent can not  absolve
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+ himself fherself of the responsibility by shifting it to any contractor  engaged by

[av]

[xwi]

[vil]

project praponent,

The project proponent shall seek fresh Environmental clearance if ar any stape these
s change in the planning of the proposed project.

Besides the developerfapplicant, the responsibility to ensure the compliance of
Environmental Saleguards? conditions imposed in the  Environmental  Clearance
lctier shall slso lie on the licenseeflicensees in whose namefames the
license/CLLY hos been granted by the Town & Country Plonning Departiment.
Haryana.

The propenent shall uplead the staius of compliance of the stipoiated [EC
conditions, including results of monitored data o their website and shall  update
the same periodieally. i shall simultaneously be sent to the Regional Office of

* MoLF, the respective Zonal Office of CPCB and the SPCB. The criteria pollwant

levels namely; PMas, PMgg, SOy NOy, Ozone, Lead, OO, Benzene, Ammonia,
Benzopyrine, arsenic and Mickel. {Ambiant levels a5 well as stack emissions) or
critical sectornl parameters, indicated for the project shall be monitored and
displayed at a convenient location nesr the main gate of the company in the public
dumain.

[xviii] The environmental statement for each financial vear ending 31" March in Form-¥

[xix]

a5 is mandated o be submitted by the project proponent 1o the HSPCB Panchkula
s prescribed under the Envirsament (Protection) Rules, 1984, as amended
subscquently, shall also be put on the wehsite of the company along with the staus
of compliance of the EC conditions and shall also be sent to the respective
Regivmal Offices of MoEF by e-mail.,

The project proponent shall conduct environment audit at every three months
mterval and thereafter corrected measures shall be taken without any delay,
Details of environmental audit and corrective measures shall be submitied in the

mManitoring report,

Member Secretary,
State Level Environment Impact
Assessment Authority, Harvana, Panchlkubs.

Endst. Mo, SEIAAHR201 4 I

1.

&

.

A eopy of the above is forwarded to the following:

The Additiona] Director (14 Division), MOEF, GOI, OGO Complex, Lodhi Road,
Mew Delhi,

Ihe Regional office, Ministry of Environment & Farests, Govt of [ndia, Scctor
31, Chandigarh.
The Chairman, Haryana State Pollution Control Board, Pl.

\

Member Secretary,
State Level Environment Impact
Assessment Authority, Harvans, Panchkula,

Lol t potlny
)y Tvus copy ff

348



= _ . 349 .
ANNEXURE R-8/4

State Environment Impact Assessment Authority, Haryana,
Bays No.55-58, Prayatan Bhawan, Secior-2 Panchkula,

Telephane No. 01722565232
E-mail ID: seiaa hry(@gmail com

Memo No: SEIAAMR2021:9 £ L Date: {3 /0372021

Ta

M/s Hamprastha Promoters & Developers Pvt, Ltd,
(Formerly M/fs 8. A.Infiratech Pvt. Ltd),

Flot No. 114, Sector-44, District-Garugram,
Haryvana-122002

Subject: Extension of validity of Environment Clearance for Group Housing Project,

“Primern & Ark" at Sector-37 D, Village Garauli Kalan, District Gurugram,

Haryana.

With reference to your application Mo, Mil dated 24.02.2021 received in this office
on 24.02.2021 for secking Extension of Validity of Environment Cleargnce granted for Group
Housing Project, “Primera & Ark™ at Sector-37 D, Village Garauli Kalan, District Gurugram,
Haryana on 30.06.2014. The Validity of your Environment Clearance is up to 29.06.2021 as per
MoEF & CC, Gol dated 14.09.2006 & its subsequent Amendment dated 29.04.2015 &
14.09.2016.

The casc was examined in the light of MoEF & CC, Gol Amended Notification

dated 14.09.2018, )

B'{r:::pin;g_; in view of above, the Authority decided to grant E:-Ltmsim}_ for Validity of

Environment Clearance for further 3 years ie. upto 29.06.2024 subject to cgmpliance of the
conditions already imposed in the Environmental Clearance letter dated 30, 14 pranted by

SEIAA, Haryana.

Dol 4 Ruthny
{ T Copy
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ANNEXURE R-8/5
HARYANA STATE POLLUTION CONTROL | - ’M-‘;
BOARD i E;_hﬁ;
Haryana State Pollution Control Board, 3rd Floor, o
HSIIDC Office Complex, IMT Manesar, Gurugram
Website: wonwlispeb.govin E-Mail - hspeb.pkR@sifrmail.com
Telephone No.: 0172-2577870.73

No. HSPCB/Consent/ : 329962310GUSOC TEGISE930 Drated: 265022019

To.

Ms : Ramprastha Promoters and Developers Private Limited
Village Gadauli Kalan, Sector-37-Iy, Gurgaon, Harvana,
GURGAON

122001

Sub. : Grant of consent to Establish to M/s Ra mprastha Promoters and
Developers Private Limited

Please refer to your application no. 6358930 received on dated 2019-02-23 in
regional office Gurgaon South.
With reference to your above application for consent 1o establish M/s Remprastha Promoters
and Developers Private Limited is here by granted consent as per following
specification/Terms and conditions,

Consent Under AIR'WATER

Period of consent 21019 - 29062021

Industry Type ]%EEEJEE and construction project having wasle water gencrabion more than
| Category RED L
Investment(In Lakh) 16158.0.

Total Lond Area (Sq,| 5324036

meterh

Total Builtep Area (Sq. | 1306917

mecter )

Quantity of efMuent

l. Trade 0.0 KL Day

2. Domestic 61 7.0 KLDay

Number of outlets 1.0

Mode of discharge

I. Domesiic Recycling/Reuse of GardeningHorticulturs
2. Trade 1]

Permissibile Domestic Effluent Parameters

1. BOD 30 mgdl

2. COD 250 mg/]

3.T5S 100 /]

4. Ol & Grease 10 mg/!
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3. pH 5500
Permissible Trade Efffuent Parameters
1. MA | mg/l

Mumber of stacks 1

Height of stack

I. Attached 1o D.G.Setz | 5.47 meter
above roof level

Permissible Emission parameters

1. NA |
Capacity of boiler
LNA. | Ton/hr
Type of Furnace
| NA |
 Type of Fuel
| 1. Diesel .92 KLiday
Regional Offfcer, Gurgaon South
Haryana State Pollution Control Board,
Termselm_i conditions
L. The indusiry hns declared that the quaniity of effluent shall be 617 KL/Day i.c
OKL/Day for Trade Effluent, 0 KL/Day for &nhug 617 KL/Day for Domestic and

the same should not exceed

2. The above 'Consent 1o Establish’ is valid for 24 months from the date of its issue to be
extended for another one year at the discretion of the Board or 1ill the time the unit
starts its trial production whichever is earlier. The unit will have fo set up the plant
and obiain cémsent during this period.

3, The officer’official of the Board shall have the right 1o access and inspection of the
indusiry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery. The effluent
should conform. the effluent standards as applicable

4, Thal necessary arrangement shall be made by the industyy for the control of Air
Pollution before comimissioning the plant, The emitied pellutants will meet the
emission and other standards a< laid/will be preseribed by the Board from time to tme.

5 The Bpi:ifin:l:li'll. will obtain consent under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention &
C:;I:ﬂirﬂl of Pollution) Act, 1981 as amended to-date-even before starfing trial
production

& The above Consent 1o Establish is further subject 10 the conditions that the uni
complies with all the laws/rules/decisions and competent directions of the
Board/Government and its funstionaries in all respecis before commissioning of the
operation and during its actual working sirictly,

7, No in-process nr];t;séll-pmccas ebjectionable emission or the effluent will be allowed, if
the scheme furmshed by the unit tums out 1o be defective in any actual experience

B, The Electricity Department will give only temporary connection and permanent
ronmection 10 the unit will be given after verifying the consent granted by the Board,
both under Water Act and Air Act

o, Unit will raise the stack height of DG SevBoiler as per Board's norms.
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0. Unit will maintain proper logbook of Water meter/sub meter before/after
Commissioning,
L1 That in the case of an industry or any other process the activity is located in an area

approved and that in case the activity is sited in an residential or insti futional or
commercial or agricultural aren, the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or
controlled erea nnder Town and Country Planning laws CLU or Municipal Baws has to
be obtained from the mmEel-e:n: Authority in law permitting this deviation and be
submitied in original with the request for consent o operate,

12, That there 15 no discharge directly or indirectly from the unit ar the process info any
interstate river or Yamuna River or River Ghaggar,

13. That the industry or the unit concerned is not sited within any prohibited distances
eceording to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board,

14, That of the unit is discharging its sewape or trade efMuent into the public zewer meant
o receive trade effluent from industries ete. then the permission of the Competent
Authority owing and operating such public sewer giving permission letter to his unit
shall be submitted ot tinse of consent to operale.

1% That if at any time, there is adverse report from any & joinimng neighbor or any other
aggrieved party or Municipal Committes or Zila Parishad or any other public body
agamst the unit's pollution; the Consent 1o Establish so granted shall be revoked.

6. That all the financial dues required under the rules and policies of the
Board have been deposited in full by the unit for this Consent to
Establish, ' - £

17. in case of change of name from previous Consent to Establish granted, fresh Consent
o Establish fee shall be levied.

18, Industry should adopt water conservation measures to ensure mininum consumpiion

of water in their Process. Ground water based proposals of new industries should get
clearance from Central Ground Water Authorily for scientific development of previous

TES0UTCS.

9. That the unit will take all other clearances from concerned pgencies, whenever
regquired.

20, That the unit will not change its process withoul the prior permission of the Board.

21 That the Consent 1o Establish so granted will be invalid, il the unit falls in Araval

Area or non conforming area.

22, That the unit will comply with the Hazardous Waste Management Rules and will alsa
make the non-leachate pit for storage of Hazardous waste and will undertake not to
dispese off the same except for pit in their own premises or with the suthorized
disposal nuthority.

23, That the unit will submit an undertaking that it will comply with all the specific and
general conditions 35 imposed in the above Consent to Establish within 3ﬂ&-dpays failing
which Consent 1o Establish will be revoked.

24, That unit will ebtain EIA from MoEF, if required at any siage.

25 In case of unit does not comply with the above conditions within the stipulated period,
Consent to Establish will be revoked.

20, That mnit will obtain consent 1o operate from the board hefore the start of product
activity,

Specific Conditions

Other Conditions -
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L, Unit will take Consent to Operate before starting the occupation’ eperation of the roject.
L. The unit will inseall the project only on the plot for which unit has applied for NOC,
3. The unit will install adequate scoustic enclosures! chambers on their B.G. sets with proper
stack height as per prescribed norms 1o meet the prescribed standards under EP Rules, 19586,

Reglonal Oficer, Gorgaemn Sout
Hewyana Srate Pollution Contral Board,

Lol _t potlin,
[T copy/f
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ANNEXURE R-8/6

E HARYANA STATE POLLUTION CONTROL Bﬂﬁﬂﬂ'
-
HEEE  Haryana State Pollution Control Board, 3rd Floor,
HSIDC Office Complex, IMT Manesar, Gurugram
Email:- hspchbrogrs@@email.com
Website: www. brocmms.nic.in E-Muail - hspebhoia gmail.con
Telephone No.: 0IT2-2577870.73

__.,._,._.. -

No. HSPCB/Consent! : 329962322GUSOCTEIMM AT Daged:07/12/2022
To,

Ms : Ramprastha Promoters and Developers Private Limited

Village Gadauli Kalan, Sector-37-D, Gurgaon, Haryana.

GURGAON

123K

Sub. : Grant of consent to Establish to M/s Ramprastha Promoters and
Developers Private Limited

Please refer to your application no. 30438739 received on datad 2022-11-12 in
regional office Gurgaon South, _
With reference to your above application for consent to establish M/s Ramprastha Promoters
and Developers Private Limited it here by granted consent as per following
specification/Terms and conditions,

Consent Under AIR/WATER

Period of consent DWLE2022 - 240972052
Industry Type Building and Construction projects having waste water generalion maong

thon 100 KLD in respective of their built-up area

Category RED

Investmend({In Lakh) 248120

Total Land Area (Sq.| 53240.36

meter)

Toial Builtup Area (Sq. | 2420952

meter)

Quantity of efMuent
| 1. Trade 0.0 KL Day

2. Domestic 617.0 KL/Day

Number of oullets 1.0

Muode of discharge

L. Domesti Reeveling R euse

2, Trade 1]

Permissible Domestic Effluent Parameters

I BOD 130 mg/]

2. COD 250 mg/l

3. TSS 1060 mig/l
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4. Oil & grease 10 my/

5. pH 5.5-9.0
Permissible Trade Effluent Parameters
I.MA mg/l

Number of stacks 7

 Height of stack

L. Swck nitached to NG | 5,75 meter

Set 750 KVA above

roof lavel

2. Stack attzched o DG 575 meter
Bel 750 KVA above

roof level

3. Siack attached to DG|5.75 meter
Set 750 KVA above
roof level

4. Seack attached 1o DG | 5.75 meter
Het TH0 KVA aboye =
roof level

5, Stack attached to DG [ 5.75 meler
Sct 750 KVA abowe
ool level

6. Stack attached to DG | 5.75 meter
Set 750 KVA above
roof lewvel

7. Stack auached to DG 5.75 meter
Set 3M) EVA alave

roof level
Permissible Emission parameters
1. NA
Capacity of boiler
1. N.A, Ton/hr
Type of Furnace
|, WA
Tvpe of Fuel
1. Diesel | KLday
Kegional Officer, Gurguon Soxih
Harvana Staie Pollution Conirol Board,
Terms and conditions
The industry has declared that the quantity of effluent chall be 617 KLDay ie
OKL/Day for Trade Effluent, 0 KL/Day for Cooling, 617 KL/Day for Domestic and
the same should nol exceed |
2 The above "Consent to Establish’ is valid for 60 months from the daie of its issue 1o be

extended for another one year at the discretion of the Board or till the time the unit
starts its trial production whichever is earlier, The unit will have to set up the planc

and obtain consent during this period,
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3, The officer/official of the Board shall have the right 1o access and inspection of the
indusiry in connection with the various processes and the treatment faeilities being
provided simulioneously with the construction of building/machinery, The effluent
should conform the effiuent standards as applicable

4. That necessary arrangement shall be made by the industry for the control of Air
Pollution before commissioning the plant. The emitted pollutants will meet the
etnisgion and other slandards as laid'will be prescribed by the Board from time to time.

5 The applicant will obtain consent under section 25/26 of the Water {Preveniion &
Control of Pollution) Act, 1974 and under section 21722 of the Air (Prevention &
Control of Pollution) Act,198] as amended to-date-even before starting trial
production

. The above Consent to Establish is further subjeet to the conditions that the uni
complies with all the laws/rules/decisions and competent directions of the
Beard Government and its functionaries in all respects before commissioning of the
operation and during ils actual working strictly.

7. Mo in-process ar icnﬁbprm objectionable emission or the effluent will be allowed, il
the scheme firnis =d by the unit turns out 1o be defective in any actual EXperience

B, The Electricity Department will give only temporary connection and permanent
contiection (o the unit will be given afier verifying the consent granted by the Board,
bath under Water Act and Air Act.

9 Unit will raise the stack height of DG Set/Boiles as per Board's noms.

L0 Unit will maimain proper logbook of Water meter/sub meter before/afier
COMmMmissioning,

I, That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the necessary penmission for siting such industry and
process in an residential or institutional or commercial or agricultural area or
contrilled arca under Town and Country Planning kaws CLU or Munieipal laws has to
be obtained from the competent Authority in law permitling this deviation and be
submitted in original with the request for consent fo operate,

12, Fhiat there 15 no discharge directly or indirectly from the unit or the Process into any
mterstate river or Yamuna River or River Ghaggar,
13, That the mdustry.or the unit concerned is not sited within any prohibited distances

according 1o the Environmental Laws and Rules: Notification. Orders and Policies of
Central Pollution control Board and Haryann State Pollution Conirol Board

14, That of the unit 13 discharging its sewage or trade efflucnt into the public sewer meant
to receive irade effluent from mdustries ete. then the permission of the Competent
Authority owing and operating such public sewer giving permission letter to hus unit
shall be submited at tme of consent 10 operate.

135, That if a2 any time, there is adverse repor! from any adjoining neighbor or any other
aggrieved party or Municipal Committee or Zila Farishad or amy other public bady
against the unit's pollution; the Consent to Establish so granted shall be revoked.

16, That all the financial dues required under the rules and policies of the
Board have been deposited in full by the unit for this Consent to
Establish.

17. In case of change of name from previous Consent to Establish granted, fresh Consent

to Establish fee shall be [avied.

I8, Industry should adopt water conservation measures to ensure minimum consumption
of water i their Process. Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
FES0LTRE
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19 That the unit will take all other ¢learances from concerned agencics, whenever
requined,

20, That the unit will not change its process without the prior permission of the Board.

21 That the Consent to Establish so granted will be invalid, if the unit falls in Amvali
Aren or non conforming aren,

i That the unit will comply with the Hazardous Waste Management Rules and will also

miake the non-leachate pit for storage of Hazardous waste and will undertake not 1o
dispose off the same except for pit in their own premises or with the asthorized
disposal authority,

23 That the unit will submit an undertaking that it will comply with all the spesific and
general conditions as imposed in the above Consent 1o Establish within 30 days failing
which Consent to Establish will be revoked.

24, That unit will obtain EIA from MoEF, if required at any stage.

25. In case of unit does nol comply with the shove conditions within the stipulaled period,
Consent to Establish will be reveked.

26, That unit will sbtain consant to operate from the board before the start of produect
activiiy. :

Specific Conditions

Other Conditions :

1. Unit will take Occapation Certificate before obtaining Consent to Operate. 2. The unit will
install the project only on the premises for which unit has applied for thC 3. The unit will
install adequate aconstic enclosures! chambers on their D.G. sets with praper stack height as
per prescribed norms to meet the prescribed standards pnder EP Rules, 1986, 4. Unit will
comply the conditions mentioned in the letter dated 25-10-2019 of CPCR reparding mechunism
for Environmental management, 5. Unit will register on Dust control & management app and
will install anti smog gun and will submit the proaf of the same.

AN SN G

Regiomal Officer, Gurgame Souty
Haryana Stafe Pollution Coniral Board,

Lol t Rotlin,
J True Copy/f
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ANNEXURE R-8/7

IMRECTORA UNTRY PLANHTNG. hardigar
Hagar Yojna mm,ﬁ:ﬂiﬂm m‘ﬂ Eﬂﬁ-.-:“’"‘“' Madiya ﬂu;r:;iﬂiw
Tele -Fax; -0172- 2542475, D171 2503851, E-md[; (ephary®?

Web Site: %

Fofm BRVE
i%ee Code 4.10p7), (4] 3 131)
To Derupation Certificat®

Ramprastha Pramoters and Developers Pt Lid
a4

e 114, Sertne.g
= 042223

Gurugram - 123002,

M £l6 d'__EL
eIn0 No..2P-635paqoi)gasy 1 0t O —PHes

lent
Gr‘ml‘. (=1 ﬂr_l:umlnh E!.‘.rtlﬁ-e;ut‘i far Tﬂ'l'l':r"j'i 5| f.. ﬂ. E:EEI-‘HE
Shopping and Ews Block falting in Group Housing Colony eite
13.156 acres {Licence Wn, 12 of 2009 dated 21052007 rs and
37D, Gurugram being developad by Ramprastha PrOMOt
Developers pvt, Lid,

Subject: -

~ Ploase refer to your application dated 04.04.2022 on the matter as
sulject cited above.

2 The request made vide above referred application to grant pccupatin
certificate for the Tawer-a, B, €, D, Canvenient Shopping and EWS Block SEREUIIRG
fn above said greup housing colony has been examined and before consldering e
same, commants of fald offices were sought,

3. Whereas, Superintending Engineer, Wnfra-), GMDA dated 20.12.202F has
confirmed that public health services (internal & Extarnal} with respect to the applied
buildings and site area have been ot checked and found laid at site. The services
include water supply, sewerage, SWD, roads, street lighting, Horticulture and storm

’/_yate:. Further, rain water harvesting system ® in place and functional, The Seniar

Town Plannar, Gurepram vide mema no, 577 dated 15.01.2023 has intimated about the
variations made at site viz-8-vis approved building plans.

5, Further, Structural Stability Certificate for the building raised at site has
Been fssped by Sh, B.K. Singh, (Strictre Enginesr| had elio confirmed aboul Sbructural
Stablity of building as per certificale Bsued,

4. On the basgls of abowe sald reposts, composibion fees amouning ¥
.67 828/ 15 liable to be cherged on acopunt of wiclations made wiz-a-viz approved
building plars. Accordingly, | hereby gramt permissien (o oocupy the bulidings
discribed below:-

Tawer | Mool [ e ol Flogrs |~ FAR Senctioned "FAR Aclieved
'nlmﬁ'uh. Hﬁlﬂ%g d-':'!:".}n'g' T I Are e R Area i %
units Lrfits Sqm. Lqm.
ganictioned | ochieved
Tawar-A [} 91 | Ground Floor | 10514.27 | 19,934 | 1055762 | 19030
to 12* Floar
Tower8 92 92 | Greund Floor | 1051427 | 19930 | 9054770 | 19,840
to F1*Floce
Tewer-C 82 %2 | Growdd Floor | 106T4.27 [ 19,035 | 10947.00 19.51|.|
ko 23%Floce
TowerD CF, 92 | Grourd Floer | 10GT4.27 | 19.930 | 10557.82 1‘I.EZII:||
b 12 Floed ey
EWS Block 110 119 | StluiGrownd | 397246 | 5,884 | 313846 | G.084
Floor to
£ Flaor
Conveniant Shopol Ground Fioer 160.0 6300 1710 0321
Toral BEE%HDWHMWUWH‘“ ALT 5] | 85000 | AGIA.51 |“i’5"ii‘.r~
EWS Units

Scanned with CamScanner
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N

¥ilL,

X,

LIIR

The oeeupation certificate is bein

% Tssued subjec, o the fy
The bullding shall be used

JU T ;
for the Purposes g whish :Ih?dhm-‘
nd in dccordance with th

B lmes defined |
approved Zoning Hegulat'inns!lnning Plan and term, A t0e

licence,
That you shall abige By the provisions of Haryana Apartmeny Ownership Aet,
1983 and Rules framed thereunder, Al

th oceupation

20 shall imvite legal proceedings under the statuta,
That you shall apply for the connection for disposal of 5
te Government

p rain water harvesting systam properly and
keep it operational ag| the time as per the provisions of Haryana Building
Code, 2017.

The basements ang seile
plan and buflding plans,

That the outer facade of the buildings shall not be Used for the purposes of
advartisement and placement of hoardings,

That you shall neither &rect nar allow the erection of arry Communication ang
Transmission Tower n 160 of the bullding blacks.

That you shall comgly with a1 the stipulations menticned in the Environment
clearance fssued by State Environment Impact Assessment Authority Haryana,
Panchkula vide Ho, SELAAHR 2014, B62 dated 30.06.2014,

That you shall compty wih all conditions taid down in the FS/2022/56 dateq

03.03.2022 and Memn Mo, F5/2022/84 dated 14.04.2022 of the Fire Station
Officer, MC Gurugram with Fegard to fire safety measures.

shall be wsed as per Provisions of approved 2oning

Scanned with CamScannar
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Xl That you shall comply with all the conditions laid down in Form-D tssued by
Inspector of Lifts-cum-Executive Engineer, Electrical inspectorate, Haryana,
526719, Shivaji Nagar, Opp. 5.D. Public School {khandsa Road), GUrugrams,

The day B night marking shall be maintained and operated a3 per provision of

International Civil Aviatien Organization (ICAD) standard.
That you shall use Light-Emitting Diode lamps (LED) in the bullding as voell as

street lighting.

AWV That you shall impese a condition fn the allotment/possession letter that the
allottee shall used Light-Emitting Diode lamps (LED} fer internal lighting, 52
as Lo COnserve enerEy. . . oy P :

Xvi: That provision of parking shall be made within the area
easmarked)/designated for parking in the colony and no vehicle shall be

allowed to park outside the premises.
Wil That you shall be fully responsible for making compliance regarding any

deficit  electrieal  infrastructure  as determined by competent

autharity/cencerned DISCOM in near future.
Any viplation of the above said conditions shall render this occupation

certificate null and veid. ’&/

(T.L. Satyapafkash, lAS)
Director General,
Town and Country Planning,
Haryzna, Chandigarh.

— Dated: -

XL,

Xiv,

- '
i

Endst, Mo, ZP-695/PA(DK)/2023/
A eopy is forwarded to the following for informaticn and necessary action: -
tanior Town Planner, Gurugram with reference to his office memo. No. 677

dated 25.01.2023.
2, Superintending Engineer, Infra-l, GMDA with reference to his office memo dated

20122082,
District Town Planner, Gurugram with reference to his office Endst. No. 612

dated 24.01.2023.

4. District Town Planner (Enf.), Gurugram.
. The Fire Station Officer, MC Gurugram with reference to his office Memo MNo.

F5/2022/56 dated 03.03.2022 and Meme No. FS/2022/84 dated 14.04.2022 vide
which no objection certificate for occupation of the above-referred buildings
have been gl'Ar!Led. It s requested to ensure compliance of the conditions

impased by your letter under reference, Further in case of any lapse by the
e enzured lIn‘addition 1o the

amner, necessasy, action ax per.ules sholids b enired 13
above, you are requested t 3 ite'fire fighting infrastructure fs

ereated at Gurugram for the high-rise bui dings and cancerned Fire Officer will

be personally responsible for any lapse/violation,
6. Modal Officer, website updation.

— T[Harle;:ldz' Kumar)
. istrict Town Planner (HQ),
For Director General, Town and Country Planning,
Haryana, Chandigarh.

e capy ff

scanned with CamScanner
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ANNEXURE R-8/8

Page Ma. 104
Sample Humber : WELWAITA Rapart M. 1 VELMI309300002
Hame & Address of B Pary ¢ Wi Ramprastha Promoterns & Developers Pl Lig. Format M . TEF03
The Edpe Towor"Secter-37 O Village-Gadauikalan, Parly Relerenos Mo @ By Mail
ik, Yo ) Reporting Date : DEMOR0E
Period of Anofyais ¢ 300S2023-08M4 0008
Receipl Date H L e
Hama o Sample : Groumd Wales Snmpling Dake U0z
sk oy e syt 30 s
1 Swmpling Type i Grab
Somple Collected by : VEL Fegrezontativa (Mr. Darpan’
Enviranmenial Conditicn T 25T
Bampling and &nalysis O AFHA & IS
Pralcen
EE.H:I. Tost Parameters Tast Mailhad Resulks Umite Rzquiremnt as e
1510500201348
ficeeplable Farmtaailsle
Lissits: Limiis
Discipline | Chemical
1 [onae25me I8 2025 (P-11) 7.08 = B4t BS | Mo Relazation
1 clpilirmax S5 2025 (P-d) BLOCYLDO-1.0)| Maren 5 iB
3 |Tushidity, max 15 3025 (.10 BLO{LOG-1.09) WNTU 1 L]
4 jodouwr IS5 J625 [F-5) Agrasabla - Aprecable Agresabile
5 |Taste IS 3035 [P-B) Chsagresable | - Agrapabie Agresabie
£ |Tetsl Dissolved Solids jat 160°C 15 3025 {P-16) 334000 mgiL o J000
J&1°Gymax
7 [Calcium (38 Caj,max 15 3025 (P-40) 461,72 mglL 7’ 200
] IAm.rmit-_.- [a= Cal0) I5 3025 [P-23) 1531.50 m'L 200 00
8 [|chéaride {as Clymax IS 3028 (P-33) 1625 gl 260 1000
10 [Magnesium (as g).max APHA, 3500 Mg B 205230 migil. ET 100
11 |Total Hardness (as Calod)max 1§ 3028 [P-21) 609,00 migil. 200 w00
12 |Su|pl1ah {25 S04, max IS 3025 (P-24) 164220 meil. 200 A0
12 [Fluaride jas Flmax APHA 4500 F D |eLaitoas.z)| mgi 10 18
14  |Metrate {as BOA) max F5: J02E|P-4) Chramalrapic 31.90 mgiL 458 Ho Relasation
Matfod
15 Ilmn (2= Fej,max VELISTRICEAN-01, kasug Na, -01, o012 mg'L 10 Ho Relazation
lasus dabe 01411/2029

Raviewed By

Authceized Signatary




Page Mo. 2i4
Sampde Numbsar VELAID Bepart Ko, ¢+ VELAWZI0RI0000Z
5.Ho. | Test Parameiers Tasl Method Resulis Units. Requirement as gae
E5: 10503228
Accoplabie Permissibile
Limits LirriEs
18 |Aluminiam (as &l}max VELISTRACRAY-21, Issus Ne, 414, eLoLoosn | mgi o0 oz
besue date 001031 05}
1T |Boran jas Slmax VELISTPICPW-01, tssus Mo, -01, | BLOILOG0.0 | mgiL 05 24
s dabe 1A 12021 1j
18 | Tedal Chromium jas Crmax VEL/STPICPMW-01, Issue Ma. <01, BLE{LOG0.0 | &g/l o.0s Mo Relaxation
Issue date BIATROZE &
1% |Phenolic Compounds 15 3025 {P43) BLOLODHES | mglL 2,001 ooz
|GEHEOH),max 08}
20 |Mineral Dilmax I5:3035 {P-30) BLQLO@-8.1}] mgiL 1.0 W Ralagstion
Z1  |Andomic Detargenis |as 5 3025 Part-68) BLOLOG-0.0 | mglL 1] 1.0
|MBEAE), max 1]
22 \Zine (as Zn)max VELISTPICPIWG, Iesue Mo 41, BLOLOG-08 | mgil 5.0 18.0
Issue date 5101152021 1)
23 |Copper {as Cul,max VEL/STPACRW-01, hesue No. <01, | BLQLOQ0.0 | mgil 0,55 15
Essun dabe 011172031 az)
4 Manganese [as Mn)may VELISTRECFIW-D1, lssue Ha. 01, BLofLooe0o | mgl 0.1 0,3
Issup date 01102021 1
25 |Sclenium (& Sefmaz VELSTPAGPIGOY, lstee Mo, 01, BLOLOQ-A0 | mgl .04 Ha Rebaeation
el dabe 001173021 oij
&8 |Gadmivm (as G VELSTPICPAW-01, Iasus Ha, 01, BLOLCG-0.0 | mal 0043 Mo Relaxation
lasue dabe D1/1912021 oz
7 JLaad (ag Phjmax VELIETRACPAW41, Issue Mo, 01, | Slomoc-0o | mgi 0.0 Mo Relakation
lidise dake 0071 1/2021 az2p
=0 [Cyanide {as CHjmax IS 3025 (P.2T) BLLOO-0.0 | mgll 0,05 Ho Relaxadion
]
2% |Amsenic (as As)mat VELSTPICRWET, lksue He. 494, BLOMOGC0E | mpil oo Mo Relaxation
Issue date 590 12021 agy

Reviowsd By

Authonized Signatary
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Eampde Mumbar @ WELAAE Repart Ko, 1 WELMIZIE 300002
| 5] I
30 |arcury (as Hg),max VEL/STRICPWL01, Issue Mo, -01, BLLOG-0.0 | mg'L 0861 Mo Relagation
Issue date 01182031 05

Reviewnd By

Authorized Slgnatary
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Sample Mumber VELSVAE Repar Ko, ¢ VELWZZ0R300002
580, | Test Parameters Tesi Methad Results Linsits Regurement as per
15:10600-2012F
Arceptable Penrissible
Limits Limits
Discipling ; Biohogecal
3 |Total Califarm 15 15188 Presont 1050 imd Bl mod i
B
dsbestabia
ey 100
mi sample
12 (E.col I5 15968 Present 100 ml Shall not -
be
deleciable
I any 100
ml samuple
BLIG-Below Limit of Quan§ficaoticn, LOHG-Limit of Cluandficalion,

Ruviewed By

“End af Report™

Lol Lotlin,
[ s -::a,cay'j

Autharized Signaicry
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ANNEXURE R-8/9

Gurugram Metropolitan Development Authority
Plot No. 3. Sector 44, Gurugram, Haryana, Pin: 122003
Web site gmda.gov.in

365

To
Lalji Pandey
M's Ramprastha Promoters & Devlopers Pvt Lid |
Plot no. -1 14, Sec-—-44 Gurugram

Subject:

Storm Water Drainage connection of 400 mm diaProject
"Primvera Remprastha City ,Sec-37D , Gurugram” an area
measuring 53240.23 sqm, License No. 12 of 2009 in Sector
Mo, 37 D, Gurugram.

Date - Fri, 15 Sep 2023

Reference: Your application SWDC-1686893348033 dated 16-Jun-2023 for the subject as above,

Un ubove cited subject, as per vour application for Storm Water Dmainage connection to above
premises (0 connect your intuke Strom Water Drainage Syslem of GMDA is eppraved as per plan
subject to the following conditions:-

E. The connection will be given enly from GMDA existing stonm water Drain subject o availability
of storm warter drainage system and further connection will be made by you at your own expenses,

2. Road cut fees will be deposited in future if required as per GMDA by laws. In case of road
crassing required for connecting with GMDA line, permission for trencliless conmection is to be
seek froin Infra-1, GMDA by applying online on GMDA portal and additional charges will he
applicable as per GMDA by laws.

3. The connaction will be made by the colonizer at their own expenses without disturbing Master
Storm Water Drainage system in presence of representutive of GMDA Dept. During making
connection if any damage to GMDA service is occurred, the colomzer will be the whole
responsible for repair of the same in good condition, If, the colonizer is fuiled to repair, repair shall
he carried by the Dept. and expenditure involved on this secount shall be paid by the colonizer
otherwise the connection shall be cancelled and disconnected.

4. Storm Water Druinage connection should not be made at site before issuing the required
permiissions,

3. Information regarding the installation of Storm Water Connection shall be grven to this office in
writing and installation of Storm Water Drainage connection shall be considered from the date of
receipt of written information by GMDA.

fr. The Maintenance of storm water connection and special repair shall be the colonizers
responsibility at his own cost.

- For any dispute in the connection with the release of storm water drainage conmection,
Maintenance and disconnection with the said storm witer drainage connection, the matter shall e
relerred by any of the two panties o the concemned superintending Enginesr (Infra-11). GMDA of
the area where the land/ colony is situated and his decision in the matter shall he finel and legally

Vikram Singh
Executive Engineer, Drainage Division,
Gurugram Metropolitan Development Authority
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binding on both the partics.

8. Colonizer will inform about increase / decrease of discharge if uny in sdvance.

4. Checking of actual assessment of discharge and verification shall be made jointly by the

representative of Dept. and colonizer based on discharge of pipes / area.

10, The senction of sform water drainage connection is for disposal of storm water only, il
sewerage flow is observed at any point of time, legal action by HSPCB under the provision of
environmeital protection act, ] 986 amended up to date and water (prevention and abatement of
pollution act 1973 } will be tiken,

P GMDA will at the liberty to revise the rates of drainage charges and colonizer will be liable 1o
pay the revised charges as and when decided by GMDA.

12. You may also ensure thar the guide lines of N.G.T. as per Honble Supreme Court will be
followed.

13. This approval is issued subject to the condition that you will sbide by all the rules &
regulations for disposal of Storm WaterRain Water

A copy of the above is forwarded 1o the following for information and further necessary action:-
1} Drafisman Division-111, Drainage, GMDA, Gurigram

}:'AL‘,MJ'L‘
/] Taue topy ff

Vikram Sinzh
Executive Engineer, Drainage Division,
Gurugram Metropolitan Development Authority
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ANNEXURE R-8/10

-

Goevernment of Haryana
Haryana Water Resources Authority
Application for Parmission to Extract Ground Water for Infrastructure Uzg

Application Type - New

Application No:  HWRANNF/N/2023/620 (Application Received Fae Paid)

Date of Licence to develop: 13/12/2023
1. General Infarmation

Attach Certificate/NOC regarding ‘non-availability' or
in the prescribed format from PHED! HSVP! HSHDCS M

‘Partial Water supply”
Ca & ather local

Cownloed

Government water supply agencies in respect of all categories of

asspEsments unils

(I} Mame of Applicant
i) 'Designation of &pplicant

Authorization Letter in the name of Arvind Walia
{applicant):

ID Procof Type
1D Proof no
Id Proof Documant
(i} Mobile Mo, of Applicant
[iv) Email of Applicant
{v) ‘Name of the Infrastructure:

Type of Infrastructure:
Infrastructure Unit Address:

Is Commercial

Completion Certificate

Date of Complation Certificats
Qecupation Certificate

Date of Occupation Certificate
Date Of Commencement

Approval letter | CLU of State Government Agency ai:pm-ing the

infrastructure development to be attached

Argind Walia
Director
IU-DI.HI'IJnﬁd

"ﬁ;dhﬂur

OHODE2

Dowvnload

BEOD404422
-ran:ﬁr.singh@ramprasﬂm.mn

s Féélmpras1ha Promoters and Developers
Pt Ltd Group Housing Project Primera

Group howsing

‘Ramprastha City , Pataudi Road Seclor -37
[, Gurgaon-122001

Mo
10ND4/2024
10/04/2024

1v0ei2024
Dovwnload

Latest up-to-date valid Environment Clearance Cortificate by SENA, if

applicabla

Whether CTO/CTE by HSPCE iz applicabla
If not applicable, give reason

Latest CTO issuad by HSPCH, If applicable

Validity period of uploaded CTO/CTE

Yes

Dowmipad

CTOICTE Mumber ! 1ssue Date -
SZEGERILICGUSOC OT122022

TEID438730 |
From ; Ta:
oM 22022 24082032
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(vi} Location detalls of the Infrastructure unijt:

Stata : Haryang District ; GURUGRAM
Tehsil: Gurgaon Block:0 GURGAON
Village/MC: Gurugram (MC)  Region: ower-exploiad
Latitude: 28 451908 Longitude: 76.973347
Infrastructure Locality: Urban Develapmant Authorily
Site Plan: Devwniload
Lecation Map: Dawrdoad
Document af OWnership/Loase: Download

(vii Correspendance address: .R'll'l'lﬂl'aﬂhl Promoters and Developers Pyt Ltd Plat No.-114 Séct;:l-n

| 44, Gurgaon, Haryana-12202 i

:li-.rlli;qu:Fylng Far: o o Cmis.t.l'.l..lc‘i:lnh and lf!pe.ratianal Purposa

{ix} Purpose of Abstraction Drinking/Domestic Use Only

(x) |Land use details of existing/proposed:

| Total Land area(sqm): 5324036 -
Rooftop area of buildings/sheds(sq m): 11529.00
Ruadfpéued areaisg mj: SB40.19
Green belt areajzq m): 17141.18
Open Land{sq m): 18730.00
Ay -nihnr atru:;ﬁ.ura proposed: Mo

() Seurce of availability of surface water for Industrial |No
use, If any

(xil) Groundwatar utilization for: Mew Project

2 Total number and type of:

2 Dmil[nﬁ units {&Da0
'b. Commereial units :

¢. Industrial units 0

d. .G.-.l.l-mrs

4. Detail of water requirement/ recycled water usage: (Please enclose flow chart of activities
and requirement of water at each stage):

Water Requirement for construction purpose
a) Quantily of waler required for conalruction 0.00

b} Peried of conslruction far which permission is 1]
requried {Mo, OF Days) |

Water Requiremant far nﬁémuunal PUrpose ;

Caleulstion details of water requiremant: Download
‘Water Balance Chart Download
(i} Tetal water requirement, excluding construction | 1051.00 R
lim3lday):
(a) Ground Water requirement, excl uding censtruction 0,00
{m3iday):




| For Drinking & domestic in Houses, Flats and
residential appartments {m3/day)

i. Commercial uses (m3/day)
(b} Recycled Water usage (m3iday):
=

—

(m3day):
(i} |Breakup of water requirement and usage;
Activity Existing Propasad Tatal No. of
requirement requirement requirement  operational
(m3/day) (m3 day) im3/ day) days in a year
Resdentiall 0.00. 541.00 541.00 365
domestic [
Commercial 0.00 0.00 0,00 0
Aty
Greanbelt 0.00 40.00 40.00 365
[development
Industrial activity .00 Q.00 0.00 1]
Othar use 0.00 480,00 480,00 365/
Grand total | 0.00 1061.00 1061.00,
{il :|' ﬂ'unlrrt':.r of Grounwater Saline Watt:r
Ernunl:lwam quality from NABL accredited hh Dewm and
{iv}) Whether ETP/STP proposad: Yas
mdfday Mo, of operational
: days .
Queantity of treated water available 520.00| 385,00
Rause In Industrial Activity 0,00 o
Reuse In Commeareial Activilty 0,00 L1}
Reuse In Green belt developmeant 40.00 365
Reuse in Other use 480.00 365
Total 520.00 730

t-i] Whether praject would involve dewateri ng grou
for basement construction e,

Proposediexisting water supply from any agency  541.00

nd water for excavation Yes

Annual
requirement

{m3/fyear)
197465.00
0.00
14600.00

0.00
175200,00
337265.00

mafysar

189800,0000

0.00
0.00
14600.00

175200.00
189800.00

369



i HE

a)  [Whether the groundwater table will be intersectad by the activity

'{n] At what depth {m bgl) Fre-mansoon Posl-monsoon
Minimum ' 5.80/ B0
Maximum ' 4.00 4.50
(b) Maximum depih proposed to dewater (m bal) 10.50 10.50
(e} Groundwater flow direction {attach map) Download Downiload
(d} Any Other infarmation M, i
b)  Quantum of ground water proposed to be Maday ' M3fyear
| pumpsad ol
161,00 58880.00
a. Type of structure required far pumping out 'F'l.mt} :
ground water
b. Number of pumps propassd 1o installed ' 1
c. HP of the pumps ' 7.50
d. ﬁperﬂth:nnal houraiday 8
2. Operational dayalyear EE-E-_
€.)  |Proposed utilization of pumped water ' Download
a, Waler Supply . 0 EH]:
b. Agriculture 0.00
. Green bell development 000!
d, Suppression of duwst 000
8. Rechange ' 0.00
£ Any other item ' 0.00

4, Details of éxl:l.inu andf or proposed grnuﬁélwatnr abstraction structures

Source of fresh water requirement being met .l.r,plirl now
Affidavite duly attested by tha Applicant regarding non-existance of

tubewell
Likely date of operation of proposed tubewsll Mot Availsble-
Luantum of ground waler recharge{m3/year) 1094828

a} Details of rainwater harvesting/artificial recharge measaures for Download

groundwater recharge in the area. If already implementad, details may
be furnishad. {Attach report on comprehensive &feasibile Raimwater
_ham:lingrrechargp propogal)

'h} Have you applied for groundwalter clearance permission earlier from
Government Agency, if so give detalls tharaof with status

370
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d} Any Other document (if any)

&) |In cases where dewatering is involved, AR of existing / propozad Download
groundwater withdrawal on the groundwater ragime and socio-
economic impacts repart, Pro-forma for the report is given In Annexure |
IV of HWRA Guidelines dated 10.9.21. On tap of the IAR, provide the
Check List + Sallent features of IAR, in the prescribed formats,

f,'l cumﬁcate'fl:um a local government water supply agency regarding non
availability of treated sewage water for construction within 10 km.
radius of the site in critical and over-exploited areas.

Sell Declaration:-

1. I hereby declare that all the documents prescribed in the application form have been uploaded and no
blank | another ! irrelevant documents have been upleaded against specified documents. | am alsa
aware that any false/ wrang submission fuploading of document will lead to rejection of my application
without any notice,

2. | hereby certify that the contents of the above Application are true to the best of my knowledge and
belief and that it conceals nothing and that no part of it is false, | understand that if any information
furnished by me is found to be false, Haryana Ground Water Authority can take punitive action agalnst
me as per the extant rules. Further, | shall comply with all the terms and conditions of the
permission/NOC to be granted by HWRA,

Date:
Plage:

Slgnaturs of Applicant with Office Seal

{Arvind Walia)
(Director)

a} Information nfpurmer"rt far Application Fep

Type of Crganisation Hhars

Tedal Amount

Modae of Payment Online
poereoc Mo [TransactionNo.  Data  [Amoumt  [Sltes |
HRWA1025612817434491 1331123284332 07/19/2023 150000 |success
b) Information of payment for Tarrif Fes

Type of Organisation Others

Tedal Amount '

Mode uFPag.rmenf :

Tl A Rthos
True copy
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

O.A. NO. 444 OF 2023

N THE MATTER OF
PARYAVARAN VIKASH SANGH THROUGH PARMANAND RANA Applicant
Versus
STATE OF HARYANA AND ORS. Respondents
VAKLATNAMA

KNOW ALL 10 whem these present shall come that |, Arvind Walis, Director, for RAMPRASTHA PROMOTERS AND
DEVLOPRES PVT.LTD., Office Address Office: Plot no 114, sector 44, Gurugram 122001, for the Applicant, do hereby
appoint Mr, Rahul Rathore, Advocate Envrelment No. P/B36/1991 moblile no. 5371230888 and Ms. Rashi
Choudhary, Advacats Enrolmant No, D/3427/2021 Meblie No. 9868107225, 10A, Sagar Apartment, & Tilak Marg,
New Delhi-110001Emaik.vijay3312@grmail.com (hereinafter called the advocate/s) to be my/four Advocate In the
above noted case authorized her o

To act, appear and plead In the above-ncted case in this Court or in any other Court In which the same may be tried
or heard and alse in the appeliate Court including High Court subject ta payment of foes separately for sach Court by
me/ us.

To sign, file verify and present pleadings, sppeaks cross objections ar petitions for execution review, rovision,
withdrawal, comgramise or other petitions or atfidavits or other dacuments as may be deemed POLRIINCY OF proper
for the prosecution of the said case in all its stages.

To e and tate back documenrts to admit arl/or deny the documents of opposite party,

Towithdiaw or compromise the sald case or bmit to arkétration any differences or disputes that may arkse touching
or in any manner relating to the said case.

To take sxncution proceedings.

The deposit, draw and recuive money, cheques, cash and grant receipts thereof and to do all ather acts snd things
which may be necessary to ba donae for the progress and in the course of the prosecution of the said case.

Toappoint and nstruct any other Legal Practianer, authorizing hem to exerdise the power and authority hereby
conferred upon the Advocate whenever he may think it to do 50 snd to sign the Power of Attornay on our behalf.

And W the undersigned do heretry agres to ratify and confirm all acts doae by the Advocate or his substitute in the
matter as my/cur own acts, as If done by me/us 16 all intents and purposes,

And |/We uncertake that | / we or my Jour duly suthoriced agent would appear in the Court on all hearings and wil
inform the Advocates for appearance when the case i called.

and | fwe undersigned co hereby agres not to hold the advecate or his substitute respansilde for the resuk of the
3l case. The adjoumment costs wherwver ardered by the Court shall be of the Advacate, which he shall recslve and
retain himsell.

And | fwe the undersigred do hereby agree that in the event of tha whols or part of the fee agroed by mu/us to be
padd to the Acvocate remaining unpaid he shall be entitied to wthdraw from the prosecution of the said case until
the same it paid up. The fee sattied is only for the above case and above Court. |We hereby agree that once the fee
% paid. | fwe will rot be entitied for the refand of the same in any case whatscever, I the case lasts for more than
theee years, the advocate shall be entitled for additional fee squvalent to ha¥f of the agraed fee for avery adéition
three yesrs or part thersof,

IN WITNESS WHERED? /We, do hateuwnto set my Jour hend 1o these presents the cantents of which have been

understaod by me/fus on this Sth day of November 2023,
Accepted subject 1o the terms of fees. ‘\D ﬁ) K\/{
_AA
Ralf et Sl

Mr. Rahul Rathore, Advocate wnd  Ms.R3sAf Choudhary, Advacate i
P/836 /1891 0/3427 /2021 uwmlw'

EMAIL:- vijay3312@gmail.com EMAIL- vijay3312 @ gmeil.com

Mobile no, 9871230888 Mobile No. 9868107225

Address :- 10A, Sagar Apartment Address - 10A, Sagar Apartment ”
6 Tilak Marg, New Duihi-110001 6 Tilak Marg, New Delhi-110001

-t st bambm
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THE COMPANIES ACT, 1955
(Company Limited by Shares)
AND THE COMPANTES ACT, 1013 TO THE EXTENT APPLICABLE
MEMORANDUM OF ASSOCIATION
oF

RAMPRASTHA PROMOTERS AND DEVELOPERS FRIVATE LIMITED

L The name of the company is RAMPRASTHA PROMOTERS
AND DEVELOPERS PRIVATE LIMITED, For Remprosita Promoters &
Developaia Privaie Limi
. '_l]]q_ﬂpg‘mir_ﬂ,_ﬂﬂ'm of the company will be sit in the
| State of Hapvada'- - .

I, ﬁmDhlwmfwntdahhmwhHmﬂlﬂwdm-
(A)  THEMAIN OBJECTS TO BE PURSUED BY THE COMPANY ON T3
RATION ARE:-

or

l. To camy. on the business nrhiﬂ#mnﬂmhqmﬂm_
developers, rnm:mmhmhmmmmwu:rﬂ
contraciors. )

2 anmmnmmummmm@mm
mﬂwmurm“mkhmﬂmmmhﬂﬂummwm
scheme, roads, highweya, dacks, beidges, canals, dams, power plants,
wharvss, poms, reservoim, embankmenls, Irigation, reclamation or
structures of odl kinds and deseription.

i anuﬁw:,hhmhmqrhﬂ:fmgnrhmymml ERARmEr any
area, o, buildings, strectures and i hum the same inbo account, develop
the same and dispase off ar mainsin the same and 1o bulld ¢
muarket, complexes, or other balldings or other conveniencen thereon.

iB} THE DBJECTS INGIDENTAL OR ANCILLARY TO THE ATTAINMENT oF
THE MAIN OBJECTS ARE ;-

1. To impoe, purchase ar otherwies acquire, nstdll, wark, alter, improwve, prepane §
hmnrh:t.huld.mnrdmhpn:ﬂprdwnrmwm:rbtsl:mdm -
such ferms and conditions &2 the directors of the Company iy cesm
necesgary and desirble all e of machinery ond plante, patented or
otherwise, npparamus, sppliances, tools and companents, Speres. and
sepensiries which may be used for &l or any of the objcet of the Company
which may in the opinica of the dirsctors he cerrveniently eombined with
&tmllndﬁacunrdumpun}-,

Altered vide special Resolution passed at the Bxtra-ordinary General Mesting of the
Shareholders of the Company on 25* September, 2015.

al
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To parchase, ke on leass or ctherwise poquine end to hold and mainfsin land, rights, over of
connected with land, concession, mills, Memres, sidings, plane, machimery, works, appermius,
implemnenes, siock and trace, patents, invemions, immovable property of any kind which may be
dezmed necessany or convenient for the purpose of the company, To open any kind of sccount m
ary bardk and o drewn, make, accepl, endoese, discount, execuie and fsue promissory notes, bilks
ol exchangs, hundies, warrants, deberdures and such other negotiable instrumenes of all types,

To Invest im. other than investment in company’s own shares. and deal in monies of the company
et immedisely required In such nmanner, as may be detesmined by the company, froem time 1o
tiere,

T enter in partmeship m W oany armangemenl for sharing profd or joind ventwe wilh any persan
ar persars ar Company carrying on of abent to camy any business, similar 1o those of this company.

To epier in o collaboration with amy (irmy body corpormie o individuad Tndian o foeeign for the
purpose of carrying on the mais business of the company.

To emplay any person, firm oe company a5 seb-contractors for purpose of carrying out all or sy
of the comiracts, Fram time i tirme, entered in io the Company upen such terms & copditions as
may be considered pppropriate,

To parchome or otherwlse soquine aed undemake all are any pant of’ te business propenty {iscluding
lioense & trade marks) and Nabilitles of any person, firm or comporation camying on the main
business of the company,

To adopt such mesns making known to the public the business of the company 28 omay be deem
expedient and in particular buy sdverlismg if e presd, by ciredlar and publicetion of Bocks and
periadicals for any of the business of the compary and for carrying on alll are any of (he basiness
malrezined in the memosndum o essblish branches o bo estabiish finms are prosmoie any cormpany
or companies at place in or cutside Indin as may be thought (it by the company.

To enber in b any arangements with any povermiment or sutheeity, Indian or foreign municipal
Tocal hody o other pubic or quasi pobilic or any body comorale thel may scem conducive o he
company's obiects or any of them and 10 Ewfully obtain any such government suthoricy, as e
company may think desfrable to obin and to camy out evercise and comply with any soch
arrangements, rights, privileges and eoncessions,

To 8t 85 agent or irustees for any person, Companry of corportion in any part of the world and
either as principal agerms, distributors, depot holders, rustess, contructons of ctherwios ard sither
abone o jolmily with others, in connestion with the main objects of the company.,

To appoint agents, sub-apents, depos-holders, facior, representatives, diseribators, anomeys and
garrespondents B the business or purposes ol the Compainy of 10 camy oot any of igs main objoct.

To bmprove, manage, develop, cebonge, lease, mongige, and dispose of, all or any pan of e
underaking, proparry invesimenls and rights of the Cosngamy.

Too brestare the wihale o pant of the property of the Company o any ponds, comenndilies, artichs,
products, property and assets for the time being in paisession or in charge of the Compary for
which the Company may be Bable, whether wholly or in part and 1o peotect and indemnify the
Coenpany fram liahility or bogs in respeet thereof either fully or partly.
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Ta apply for porchase, or othervise acquire amy psient, Tdemark, bravels dinvenlion, lkepces,
CONCESSIONS, probestions, rights, and privilegss, confeming any exchisive o nen exclusive or lienited
right b any other Information as o any [nvention which may scem capable ol being tsed far any
of the purpeser of the Comparsy oF the apquigitien of which may'seem directly or indirectly of the
use ar bemzhil 1o the Comnpany or may appear fikcly ta be advantageous of usefil 1o the Company
and o use, exercise, develop ar gant licence, privileges in that respect or olstrwiss am o accemem
thi property, right or information so sequired and & assist, encourage and spend maney in moking
Experimens, [ess, FnpreverTeils oF &y invention, patent and right which the Compary may acguee
ar propose to acgisre,

T purchase, take on leass or in excliange oron hire or otheradse acquire any movable o isfiniahle
propemy ond any rights or privileges which the Company may think necessary or expediont for
the parpose of it business and in partioular any knds, beldings, works, plants, machinerss on
such e as may be decmed praper and 1o Impeove, develop, bot owt, exchangs, lease cul, mongage,
and dispose of 1o all or any pari of the property and rights of the Comparsy for such eonsidermiions
28 1may ba thoupht fit, wholly or pardy in cash, fully or partly paid up sthares of the Cormpany
debennires of security or exclange of any inovabla or immovable propeny, assels and effects,

Subject 10 Spction 20%-4 of the Companies Act, 1956 io establish, suppart or aid in establishmen
ar sapport of nesoctations, irstitutions, fumds, trasts and convenienses, calealated to benefit the
employees of the Company of s predscessom in business of the dependents conmedtions, relmives
aal estates of payments of and provide, sibadribe or contribiie towerds places of insracticons and
recreation, hospitals and dispensarios, medical and other snendance or nssistance, moke, contributs
or skeraise o assist or fo grani money bo charitable, benewolend, religious, scentific, nalional or
alher instingiens or chjects which =hall heve any morsl oF cther clyirm o0 suppon of aid by the
Conpany either by reason of locality or of operation or of pablic and generl utility or oikerwise.

To allet shares in this Company o ke, considered as fiily or partly paid up m payment or
congideraton of sny service or propery pf whatever description which the company may acguire,

Suibject biv the provisions of the A w ramafer of depose of the uisdertalting of the Company, all
ar ront of the sset, Wngible or irangilie and liabidikes of the Company as & going concem or by
form companies in which the Company may be sbsorved o with which the comgany may be
amalgarrated o abscel inio and amalgamate, wigh the companies formed by this Company or by
olbers, and in il cases 1o receive of pay “he consideration in the shape of cash shans, debentunes,
honds, securities transfer o exchanpe of propedy, present or fare, persanal or real, reversions,
rights or in any other ghape.

Sushject to the provesions of the At to detribime among the members of the Company diviclenls
including bands ghares (ncluding frocthoral share cerificates) aul of profit accumulated profits
o funds and resouncss of the Compamy in any marmer permiasible wder law,

Subiect to Section ¥ to 394 of the Act, & amnlgemate with any Company o cofnpanies keving
whjects similar 1o thoase af 1his Company.

Ta make srrangenents, to send at the cost of the Comparry, ary person for technical snadies or
resenrch connected with the business oe any of the business of the Comparry or 1o acouire special
or ndvanced knowledge and experience in, that line or held by such studies, works or resenrch and
npprenticeship training or in any other way b0 my place, satich o Instinution technical or otheraise
and within Ircka af abnaad anil ts annirlme w any ssch amngement of aramgements 0 amy raanes
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and e epen instinations and lbortories for research, imvestigution for progress, development and
far tmining and edwcating personned for the besiness and interest of the Company

T underinke and execute sy trusts which may be beneficial to the business of the Comgany
directly or indrectly.

To pay all or any experses incurmed in consection with the promoticn, fammation wrd incorpomian
of the Compseny and advarces fir band, building and machinery before mcorporation for the business
of the Company or o contraet with sy persan, fifs of company and Lo remuneribe sny peFson o
comparry for services rendered in or about the formation and promotica of the Company or the
condut of s bnsiness,

To distribute all or any of the property or nssots of the Company amongst the members, debersiure
balders and ereditoes in specie, in kind, in Bquidmion proceedings subject o the provisioes of the
AL

Subjiect 1o the compliance of dirsetives laoed by the Regerve Bank of India and under Scctions
$14 and 252 of the Act and Rules made thene under to receive maney on deposit or mise ar bormw
laans or provide for oF secure the repayment of loan borrowed o puaranteed by the Comparry in
such rmarmer, &8 may bo expedient, and i particufas by mangage 0.% charge on whole or past ol
propery and effect or by the issue of debenture (perpesual or otherwise) charged apon all or amy
af the Company's property (whether present or flnure) incidental iis uncalled capital and 1o redpem
ar pary off the sarne provided the Company shall mot do any banking husiness a5 defined under the
Banking Regulation Aci, [949,

T guamntes the re-paymerg of the debs-secured or unsecured payabbe under of in respect of
procrissory notes, bomds, debenturess, controcts, mortgage change, and obligations, ingruments,
sacurities and'or securities of amy persan, firm, compamy or any muthority incorpanated or notl and
penerally to puarangee or become sursties for the repayment of pancipal ar inkerest or of the
dividend e any share of the Company or far the pesformance of any contract or cbligation by the
persans firm, compeny or association. B the Company shall not do banking business s defined
under ihc H.u'nﬁ:in!-r EEEIJ'HI'I[H'I A, 1949,

To busld, construct, imstall, purchase, acquire on hire perchase or insaliment, ke on lease or
otherwise sequire beilding, machinery and rights and privileges and movabde or immavitbie propery
of any description which may detmed necessary or convensent for any business the Company,

To bire, morgage. pledge, sell or otherwise dispose of whole my part of any undernking of the
Comparty, or ary land, business property, right or nterest thersin respectively in such marmer sl
for such consideratoon as the Company may think it and pesticular for shares, debemures or
securities of any other such comonition having obijects aliogether or in part similar 1o thse of the
Company.

T acquire the husiness of asy person, fism, individeal, tamily company, corpantion, assecialian
of persons, having ohjects alogether or in part similar o those of the Company by taking over all
ar ony assels, andor liabilities, and w pay or o recsive debenfures, shares, brol, property, present
or fiuture, persanal or resl, revisions, rights, or any other such shape or form,

To perform or do all or amy of the following business, vocation, act and things:

{a} Toputout of the funds of the Company all expenses offer incidental tr the formation,
registration and estsbisbment of the Company and sny alteration of ts Memonundum and
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Antiches of Association and all application 1o court on behalf of the Company all legal charges
incurred by the Cempany.

it} To promole, and vork association, joint venture and firms, authorised to carry on business
similar to those of the Company.

i} To promate and aid in promoting any company or partnership, for the papose of acquiring
the urderaking, prepery, righs and lizbilitics (whnle or amy part) of this Company ar any
ather company, persan of firms for the purpose of sdvancing directly or indinectly any of
the abjects of the Cormpany,

{dh  Swhiect ko the provisions of Sections 391 ol 384 (o the Companiss Act, 1956 ard Menopolies
gnd Restrictive Trade Pmctices Act, 1969 1o srmalgarnate with any company or 10 absorh
arry odher institrtion, socisty associating compary o body having objects whelly for the
purpose or bn pursuance oF in purposs of any scheme ar amrangement with banks and other
persans and 10 cpen sooounts and operale upon the seerunt with banks and others.

g)  To make, deaw, sign accepl and endorse, coscute and issue for and on behall of e Compary
Ibills of exchangs, promisory noles, chegues, hundics scourities, bonds, documents of thle,
negeliahle, transferable and non-trangferable inaruments cther than the business of the
banking company subject bo the directives of Ressrve Bank of [ndia and within the meaning
a5 the Banking Regulalions Act, 1949

(1 Toappoird stees, fo baold securitics on bebhal§ of and 1o protect the inberest of the Company,
its members, debentune halders and cosvormers,

i) Subject to Sections 100 w 105 of Act, 1o disiribule species whale or any part of the awsds,
effect and lishilities of the Company smongst its members and credisers in case of winding
wp of the Company,

(h) Subiect ro the relevant provisions of the At w issue any shares end debentures of the
Company at par premium oF disceust,

. To emer into parnership or into any agreemencs for sharng profi afeinl vemire wilh any nemon,

ferm o cOMmTany CArrying oA of aboul o carmy on sy esiness capable of being contucled so ag
direcily or indirectly to be of pdvarmage of this Campany and 1o acquire or join in acquiring any
such business, subject i the Provisics of the Monopelies and Restrictive Trade Practicss Act,
14954,

To casry on the; business as financiers, importess, expnerd and merchans in comection with any
of the abave ohiects of the Company calculated dinectly or indirectly or enbance the valve of or
Facilimae the realmation or render profisble, or the Company's securities, properises of rghis.

. Tocarry on the business of buying, exporting, imporling, manufacturing, constracting, devising

and preparing all kinds of advertsing novelties, malsrial, sids gifts, advises, designs and such ather
media wad for the purpose of amy type of publicity and advertisement,

. T encer indo any srmangements with any Govemment or autharity, oreign, supreme, cemiral o

mate, mumicipal, keal or atherwise et may seem conducive 4o e Compary's objects ar amy af
thern and o ohiain S such Goveranent o auhority all rights, concesitons and privileges which
the Company may think il desimble 1o obtain and 1o camy out exercise and comply with any such
prengements, rights, privileges and concessions,

377




6.

n

41,

43

56

&

To apply foe acquire, underarite, deal in ared guamntes the subscripton, purchage of @y shanes,
sock, debenbure stoel, bonds ot securifies of any company {Toemed or 1o be formed) for the pamposs
of carrving on any business authorsed to be carried on by thal company and 1o sedl, morgage,
hypotheeate snd pledge the same whenever comsidensd necessary or expedient by fhe Campany.

To scquire any petents, imventions, privileges, moncpolies, licefice, LORCESSiONS or Processes
conferring exclisive or limited ights 1o wse of any o #1 of them sabject i the Provisions of the
Monopolies and Restrictive Trade Proctices Act, 1969

T adopt such lawll means for making known the services and business wo the Company as man
seem expedient and in garticalar by advertising in the press and by circulars, and olherwise and by
purchase and exhibiion of works of ant of interest and by publication of books and pericdicals,
newapapers, jourmals (all or amy of the sume in ane of more Tanguages) and by praming prizes,
rewand, donations, stipends and scholarships,

Ta promote. develop, encoumpe, advise and help Indigenous, indusirial commercial chemical and
agriculural enterprises in India or lsewhere subject to law in force in connechan wilh the husmess
ol the Company.

T send any persun oF persoms 1o forsign countries or any where in India for special and advance
wmiriing in any tezhnical Tine or for any such pher purpeess of the Comgany fuid to pay all expenses
incurred therein suhpect to law (n Force.

To have primed o published, jourmals penodicals, newspapers bocks, pamphlets handbils el
advertisamenis a5 will be condissive to the atiainment of the objects of the Company.

To protnose, conduct, control, carmy on, assisy, wke et in development subscribs o coniribate or
el by chonationa or by any ather such masner of be members af any clubs, Tibraries, asociations
institutions o crganisaiions whose objects include circultion of baoks ar amy other sich ‘cinds of
duplications amang their constitients or the public or wheose objects inzlude prametbon,
developmenis, cukivation or propagation of education knowledge, culee and literary or athlelc
activities sdyect i the peovisons of Section 293 A of the Campanses Ak, | B5 6 of the advancement
of Company’s abjects.

To apply for purchase or otherwiss acquirs any patents, license concession rademanks designs
cogwiphls schemes and processes rights. privileges, grants and the like conferring pmy exclusive
or mon evclssive of imited righte 1o use which may seem caboulated direcily ar indirecily W
beneln the Compay amd te wse exercise develop of grant licenses in regpect of the property rights
or infonmation 40 acquined,

T by, acouine, import glone, repadr, and alier, in spare pars pccessodes tools and implenents
connected wilk the Company is suthorised to deal in or in which the deafers of such poils deal

.

To sct as importers, general order suppliers, purchasing and selling agents sdvenisen, agents ard
represenlutives an commission, allowances, profit sharing or on any otber baszs and o undefake
and transact ol Kinds of mepresentation basiness, activities in comnection with the businsss of the

Company,

’I':-puaﬂm,lnlp.-mlnuccrinmhhmmmﬁun{ulmmdmhﬂdmrlanibﬂm
fisciory or any property movsble or immovable inchading paents fghts inwenlbons, shares, stocks,
dehenures and 8o sell give on lease bst out or otherwise dispase of all or past of same il in the
mmwwmmhﬁmmm«mﬁmmlyn:lusnnnsum:muu
smpimwnmwmuidmﬂhﬂnfmymmfcmymﬁﬂim&
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A& T Morigage all g any of e imnovekle mopery ol the Company, m Brver of banks, financiad instiniine.
WOFC, | fmsing Findmar Crumpamy. or amy Company oF any other peson for the loon gramed o ta Oompans or
n¢ HoldinpfSpadiary Avencinla Crnpanyisesh or o mybody corporaie, (fom, mdhadunl of (o iny oiber porion
whrther bogy corporte ar rot ard &0 sand sirery fo n peavide gransstee and o0 sccmity by way of seoolgaging
ill wr eny of the peapemy of te Corgany, Wheiher mesble or immwiblc githsr for s business of ibe
Contipany or Ex ghe busincis al in Boldingndior SshaidisryAscozisoe Companyiics) nr aay sech other body
compore, fom, individeal or any olher perscn, whether ol in lleldag aed' sr Hushiiferypfsoocaic
Lompanydbes) or amy such othes body, corponals, 10 STy Sl ksd anain e obgcrs of the Company

{C} THE OTHER OBJECTS ARE:—

To camy on Buginest of cxlabe managera, sad 1o collect remds, repair, look aber and manage
immvable propertics of or for any persons, firms and companies, and govemments and 1o give,
ke let and sub-fet peri-farming contracts, prd o carmy cut, underiake, or supervise any bailding,
constructing, alering, improving, demolishing snd sepaining cperstions and all other such works
nad operntions in conpsction with mmovable estales and properties belonging to others,

Tip earry on the business of manufacrorers of, and dealers in bricks and tiles of cvery desenption
and kind, and such other building maserials and praperty of every kind and descriarion.

Ta eyllivate esptes, lands sod propestics and 1o grow thereon coffes, tea nobler, pepper. cminges,
cardormoms, cnchona, cereals, tmber, garden and other produce and # carry on the husiness of
gencral plansers, growers, curers, manuficturers, farmers, timber, garden mnd other produce
merehanes, and [ prepare, process, momufachre end rerder marketnble the prodisce 2nd o urn
such produce products, estates, lard andfor properties b0 accounl

T invvest im, segquive, hold, underarite, sl o olherwise deal in shises, slodks, debentures, debenture
stocks, bomds, negotiable insirements, securitiss of any company, Goverrment, Public Body o
Anthotity, Municipal and Local Bodies whether in India or sbroad

Tovearry on the business of purchasing and betting on leass o hize in any pan of India or abroad
gl kinds of machinery, plans, wols, jigs and Taunes, agricuitumal machinery, ships, tawlers,
vessels, barges, automaobiles and vekicles of every kind, and descriplion, compuicrs. office
equipinent of every kind, construction machinery of &l ypes and deseripiions, air condilbaming
plans, aircrafts, and edscaronic equipment of all kinds and descrptions and wo render or squipments
leasing, consuhtamesy wnd services o clients in the field of eguipment leasing,

To cary on the business of manafacture, fabricate, assemble and deal in awomobiles, i
compenents, parts, spare pans, scoessodics and Anlngs of alf kinds.

Tio ey on the business of manuleeranrs, purchasers, selbems or othenaise idealers of jars, flasks,
crles arul such other pecking material wsed for beverapes of every deseription,

To camy on the usiness of cold sworage keepers and o construct, budld, equip and rmmintain
cald storage for stesing and preserving of things of all kind and deserlption.

Tovurrange collaboration berwesn my foreipn party or sancém ind ghe company or any cther Tndian
partics of 1o oot os rustess for foreign or Indian Investons and collabomtors and 1o carmy ol the
terms of 1w ngreement, concessions and Privileges of {10 ofvain technbeal kuovw-hiw from oshers
collobgmtbons with the company}.

T ot % an edpodt houss and i carry on amy bigness in any way eonngcted therewidh

. Tocarry on the husiness of proprietors, leseses and managers of heitels, motels, resimants, bags,

refreshment places, cafes, srmcks bars, 1avers, boonaed victuals, caterers and contracions. i all
forms and branches and o mamulscrane, produce, prepare, buy, sell and deal In proviseons and
refreshements of all kinds.
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Ta carry on ihe Insiness of earviens of passengers, goods and merchandise by sea, dr, mil, road or
oiber msans of transpon and own menage snd vehicles and conveyance of ail kinds and to act as
shipping. chartering, forwarding, clewing and rnsport agents and o5 ware-houwsensen, fingers,
fieight contractors, brokers, and geneml trders snd 10 establich, endertake, maintain end provide
all services and facilities cormecied therewith,

T carry on the business of farming, sgrivulten: and borticulturs in il their respective branches,
and o produce grow, prepars, ey, szl and deal in all kinds of food grains, cereals, seeds, ol seeds,
specet, T, dry fralts, crode drugs, soparcane and vegetabled, Nour and farm prodocts.

To carry on the business of fanming, agricultms snd hocicutnme in 2l of their respective branches,
and to product;, grow, prepare, buy, sell and desd in ol kinds of food grains, cerenls, seade, oil
seeds, spices, s, dry fruits, ensde drags, kirana, sugascane abd vegembles, Mour and Farm
prosducts

To carry primi, publish and sell or ofherwise bring out pericdicals, magaeines, joumals, buflelins,
market and such other repoets, books, leafleis, coalagues arnd pampnists

T caery ke en lesse, acquine, develop, deal in plantations asd loneses, and fo process in all aspecls
timber, wood, plywcad, and afl kinds of wood snd to make prochiets swhersin wood is o corsdituent
parl and 1o desipn, develop, fabricase any products involving the we of wood,

To carry on ke bussness of warchousemen, stores, cusiodians, Surveyors, assessars, provissars of
zafie depesit vaults and suclioneers of goods and artbcles of every description mnd o issue reosipt
carii ficaies and warrams to peranas, for ware-hoosing goods. and ariales.

Tao take up distmibutorship From well knewn ndlan and forelgn manwlbcturers of reqdymods
parmenis, knibwears, web equipment, carpets, pofery, brassovsmes and all kinds of items for interior
decoration. .

To carry on the business of garage propristors, service stalions and warkshops for motas 2ad such
ociher vehicles of all kindz and deccriptions,

T acl =5 contrmctors, apents and sappliss 1o the Cenral Govemment, Stare Governments, Foreign
Governments, Joint Stock Companies comparations, cobperstive societles, imunicipal or suech other
bocal bodies and staic agencics, awthoritics and such other bodies off sl deseriplions, whether
mcarpossted oF nat and (o bedividiaals and fms.

. To denl in, purchase or othersise scquine and sell, dispose of, impoest export, exchange and deal

in digemomls, e, stones, Ewellery, pearls, corioes, aricles of wirue, ar and antiques,
Taor carry on th? business af advertising apenas in alb i bmanches,

T canry an the busines af dealers, commission and selling ogents, stockiest preferred sinckiest,
sub-disributors, sole distributors, retailens ad wholesslers of iron and, lextiles of all kinds, paper,
board, cement, sugar, rice, wheat mnd other grains asd cornmadities, chemicals, foilels, Tobazen,
cigarenies, articlss and merchandise and sores amd spare-parts of all kinds,

. To undeniake, ianssct and execute 8l kinds of agency business and by net 28 selling apents or

coimmnissicn &Eents for any pesson, firm o corparation.

To eveusn facoare, puechase, sell, export. impon o otherwise deal in micro compater loppy diskeies,
pudic, video and computer tapes, eoating for and slinesing of video magnetic tpe, assembly of
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widen magnetic VHE topes and madio mp'ﬂ.ic mpes. To rmanufscture, purchase, produce, deselop,
sell or ctherwires deal in duplicesed and’or pre-reconded films on videe pes. To develop, design,
manufaciure and deal in compater software on compueer media,

To cary on the business of manufacturers of and dealers in containers, bowes, packings. packnpes.
wiappings, wiappers and receptacles of afl kinds made From, paper and boards, ineliding
cxrdboards, and phywoods, plustic, pletic moterialy, metals, alloy, glass, veroers and such other
materia)] of all kinds, whether synthetic or nod, for trade and indiistries of svery description.

To cary on business as eearulfciumers, bivers, seller, Bmporers, oxporiers and sgenis of all e
of bamps, wbes, Eghtings, fitirgs, lumingres, choles, stasters, ignitions, lamp holders and such
olher accexsomies veed in conjumetion with elecirk lamps or lighting pans, companenta and marerials
requited for the manufaclure of sny of the abave.

Te camry an the business as importers, exporters, manafactuners of ond dealers in all kinds of
houschald apgpliamcss inclading refrigenaton, dnars, hesters, pretses, pressure cookers, hal plates,
athers cooking wensils of all ypss, contriners, buckets, toasters, mixers, washing machines anx
such other electre appliarces guch ag mdis, televisions, frans foemers and elecmic motoes of every
kind and description.

To ety on the business of manufichesers of ara” dealers in all kinds of plastic materials, soyreie,
polystyrene, vingl chioride, poly winyl chloride, polyethylens, polvolefines, wvinvl acetale and
copolymers of one or maore of the ohove andfor other products, acrylics and polpesters,
polyearbonipies pnd pokyeihers and epony rsins and composition salicon resing and compesitons,
RE, L-F prd siach other chemcsshfing rssing and mobding compesitices, tyloss, rilsan and siimilar
thermoplasiics, modding compasitbors prefabdcared seclions and shapes, cellulasic platics and
siach oiher thermeseiting and thermeqlastic malariaks of all pes,

To manufaciure, impoi, exporl and deal in all kinds of walches, clocks and all their accessores
and parts such ag mechanical and quanz movemen related theremo,

To parchase, develop and tum to secourd, take om bsase or in sxchenge or otherwise scquire kand
and buildings, enemerts of zny temure or any parts thereod &ndior inlerest therein ard 1o hald or
i sell, ley, alierate, morigage, cherpe or otherase denl with such lnnd, tenements pnd buildings

T construet, erect, maimain, cither for the conpany or for other paotios nsads, street waler tanks,
huihlings; howses, Nats and shops either upon other such land acquired by the company or upon
ather gsch band and to alter and improve the land and such cther immovable properties of all fypes

To cary on the business of builders, bullding confracties, construction cnpinsens, deslsners,
furmishers, foum planmers, slale agents, property dealers, property brokers in commercial and
residential buibdings.

To carry on the business of camiers of poods, merchandise, cargn by sea, pir, rsil, and rosd or
other imszars of transpon and e, rarpge and maintin lommes, trucks, cranss, lernmos, conlainer
carmriers and 1o act & shipping agenis, custoen chamging aad forwerding apents, freight costractars
and brodiers, wanehense men, wharlingsss and 1o provide all services and facilities connected thepsin,

T corry on the business of tanst and travel apents, enspon agems and conlractors and to arrange
and operare wiEs By sea, s, a8l road and such sdher mears of trasspoc and own, manage and
maintain coaches, buses, toxies and 10 act as representaiive and tickeling agerts of sirlines,
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stememship Fines, rallways and such ogher corrizr whether in India or sbread and fo provide all sendces
nd facilities comnecied thercin.

T carry on in any of its espective branches the busingss of housing finance.

To camy on business of fnvesting, scquéring, hokding and dealing in shares, siocks, debenture-siocks,
boesds, securities Bsued or peeanieed by any Company constibted or camying on bigimess in Tndin
or elsewhere by original subscription panicigstbon in syndicate, tender, purchase, cuchange or
otherovise and to do the same either conditionally or otherwise and 1o puammies the subscription
therenl and o exercise and enfores all rights and powers conferred by of incidental to ganership
thereod and to carry and atherwise dispose of, exchange, oansfer or alienate any of the Company's
irveatments and 1o haold as investments godd aad silver omamens and wensils, jewellery, dizmond
acd suich alher preciows stones,

To purchase, and sell land, construct or panchase and 2efl buildings) or rlats and 1o hald land,
building, Mats and investments and to Jet ot lease the same andfor 2ilny on business there,

To purchase, wll imporl assemble, soquine, process, merowaie, . exporl, exchangs fom io
aceound dispose of and deal in;

(2} Sewimy, kninieg, ersbroddeing, beading and other machines and their components, parts and
ET T T

(b} Radia, television, sound recarding, recetving relaying, broadcasting transmittng, amplifidng
wnsd projesting machines and equipments dotapbones, gramopniones, amplitiers, wireless
insbrurmens, their componsnts pas and sccossariss;

() Refrigentors, airconditoning equipment, brpewriters, duplicars, office machinery, and
equipments. cinemetic, phodographic goods and squipments;

(1) Mator cars, moser Buses, oreibuases, moior lomiss, mobor trocks, molor Cyces, Seooler, M
richshaws, jeops, Taikers, bicyoles, tricycles cycles deshaws, peramoulators, eses, molor
wans, rolling stocks trolleys and parts and acotzsories of all thess things;

(el Pemroleum, petroleum products, lubocants, mimerals ad other oils diesed oil, kerosene, spanit
fuel, vl gn.m,md wares and heir b}' pn:‘u:lu:l! ang allizd prﬂduﬂs;

{f}  Electricnl goods, sanitary goods and requmernents of electrical mechanicel saniftary, civil and
auntommobile engineers, inchuding the mw materals, machinery tools and implenents requined
by electrical mechanical, zanisary, civil and sutomebile engineers and contractors,;

() Tyres and tubes or solid and all kinds of rubber goods;

(hf Plogtic poods, synthetic resing and molding powers;

(i) Lesther, artificinl leather, rubber and plastic geeds and by-products therent;

() Foorwear's of all kinds;

Ky Cosmietics, $08ps, pUms, toilet requisites and ails;

() Seationery drawing maleriaks and mathematical instramenss.
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Ta carry on business of manufactare of arid deslers in all kinds of plastics materials, industry
sivrene, polyatymene, vinyl chioride, poby vinyle chionde potyendviens polocifmes, vinyl scetite
ard of one or mare of the sbeve and sevlice and polyestets, palycarbonates and epoxy
resirs ard compositon silican resins and compositions, P F. U-F and other thermosetting resing
and mouling compositions mylons, Bilsan, and similar thermaplastic, moulding compositicas,
including, prefabricated sections snd shapes, cellilosic plastics and suwch other thevmwoserting and
thermopiastic mascrials fof synthetic or nabamf origin) progylene. colouring material, finishos dyes,
woers, plastic and resinous materials, elastomens, gums and glues and adhesive conpositions
plasticizero suiface aclive sgenis, taning agesd, coafing resins, chemicals solvens and marine
whemicals.,

To carmy on the business of manufscure of and deslers in rubber and plastic whes and tyres sod
films and malded pouds of kinds and for all purpeses and in bodlles, containers, lubn STa0Hng
msaerinly, Framms, rubber and plastic products, irssmission befis and comveynes and similar indostral
articles, pepos, 1ube, hoses and nabber containers and rubber lined vessels tanks, equipments, pipes
and similar equipments elecile prodects, shos products and parts thereof ethical ribber products
unid parts, toys, insulating matenat and &l ocher Blown mokled fremed exireded cobendered and
dipped poods and srricles,

“To camy on the business, namely ginning, pressing, spirning, weaving, doubling or marufacturing
and dealing in wool, worsted catton, julz, td, hemp, silk, artificial silk. rayon, nylon six and
other nylons, staple fibers and ary olber kmds of fibrous, chemical and synthetic substances,
matertals and prodocts, linen manufcturers, manuficturers of yam, linen glath and other goods
and fabrics, whether tenile, felted, netted, Inoped, woven, noo-woven or elherwise Fabricaled or
made ord manufacturers of gamments and deesses, bleachers and the dyers and makers of vinrniol,
bleaching and dveing materials and ather chemimls, and the business of huyers and sellers of and
mytan. and asy other dealers in ooton kapas, jute, flax, hemp, silk, anbficial sifl wool saple fibers,
rayon kinds of fibrous, synthetse and chevmical substances and products, yam eloth of ather producs
rasuBscrured for or from any of the shove substansces and also to cary on the basiness of cunng,
preparing, colouring, dveing, bleaching, printing ar ptherwise processing any yarn, cloth or other
materials goods or products,

To manufseturers and suppliers of Scientific poods, Elecirical and engineering gonds. surgical
nricles and instruments, apparshe, chomicals, boratory and mills store and industrial agriculmmal,
elecirical and electronis [nstruments, refrigeration and aircondition sguipments,

To work arel & as examiners of pharmoceuticals, chermical, medicines and drugs, manuiactures
by e mamufactorers and others including Covemmens, semi-Coverimend bodies and alio to camy
on the prefession of pathabogists and exnminers of soils, and materials.

To carry on the business of marufactaring drugs and medicings.

To carry an sientific and technical resesrches!, experiments and st of all kinds for and on behal?
of Ciovernenent, semi-Goverment bodies and for athers.

To esmblish, provide, maintain and conduct or otherwise subsidies reseorch kaborioees and
experimenisl workshops for scientific snd rechaical reseorch labominrics and experiments and 1o
underinke and carry an with 8l sciemtific and teebnical ressarchies. experimenzs and tests of all
kinuds,
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To manifactre, produce, by, sell, import, expon or sdheraise deal in alll rypes of heavy and light
chenticals, chemical clements, compeund, electrical and electronic ACCESSOAIES.

. T 521 a5 Management, Financial, Technical, Medical, Legal and Gerieral Congulents ond to gve

sevies on all mpects of busipess, industry, commieses, sgricalbure ard services,

To oot as Trostess and Afomeys, Agents, Represeniatives, and Adminisirmboes.

To nel &% Under-writers, Broker, agents, muctvnesr snd [actors,

Toact a5 Advertisers and Advertsement Apenils.

To underwrite, acquire, bold and deal in Shares, Stocks, Bonds, aad Dxbenbures and sther secunies,
To manuFsctare. repair, hire and deal in Vehicles ofall kinds , bodies and accesaniies thereol.

To carry on the business of Trarsportation of goods and pessengers.

To cary un the business of Builders, Contrations, Sub-Canmracions and Promotess of all types of
consenuction inclading Roads, Bridges, Towers, Dams, Buildings. Canals, Tunncls, Wells. Gardens
mnad lakes,

To marufactire and dead in peinting and painting magerinls,

To puschase, sell, let out, repair and ctherwise deal in Imamovable Properties.

To gl a5 Publishers, Primers, Desigrers, Lithogmphers, PhotagrapherT;, Engravers, Machine-Rukers,
Rinders, phato-type-setters. blockinakers, arthits and painters.

Ta manufactiune and deal in refeciorizs snd comics,

. To marufcoore and deal in bulldsng raterials, .

Ti carry an ihe business of agriculues, Dairy fuming, Farming, Pouliry Fanning, Fishenss. animal
bushandry, Plangstions, Forests, Vegetables, Fruits, Flowsrs, Animals and their Prodyets and bye-
products thereof,

To camy on business of Cargo and Travel Agsnis, clesnmg an forwarding Apens and hoaking
ngents.

Ta menefachare, repsir, tede and deal in all kinds of mechines, appliances parems. impemenis,
expaipments, oals, dies, mEses, crmgateTs, meotors, switches and their pans, crvers and actessones.

Tis manufacture, develop and deal in Mines, Meials, Minemls, their products and bry-prochucts
iherent, ’

To smamacture and deal in Tce, milk, Coffes, Tes, Tobbaco, ana' their products and hye-priducts,
T murufactore prd deal in pulses, sesds, coton, fenilizers and preceries and dry-fruils thereof,

To deal in polishes, colours, paints, dyes, chemicals, fieans, gases, alkalies o acids, compounds,
spiries, and Iheir products and bye-produets. 67, Toacl 25 dlecirical and mechpnical engineers.,

To acd & deteotives.
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Tocoileet and provide dam and information™s ax required by and for business. indusiries, agencies
arid persons, commence and agriculture and ather such ivestigation matters, relscd thenen.

To manufacnore and desl in soft drinks, slephols, whisky, beverages, et juice beer, food-sufs
and processed food,

To manufacture and deal in perckeum and petroloum products,

To develop, genesate, distribute and deal in o kinds of energy, power, electicity, coal, coke, oils
nnd waler rescarcs.

Ta estahiish or id in extablshing and promodng end 1 manage Hospitals, clirics. creches, slubs,
cducational inslitutiors and charisble instutions, librnes, mussoms and heobly conres, old age
honise, dissbled houses and guest house and i receive aid fom any agencies for the shove purposss,

T estahlzsh arid manage garages, hastels, hotels, resiauranis, goest howes and cantpens.
To establish and marege laboratorks, rescanch and develapment cencers, and MEELINg ByLipnEnE,
Tar make, hire, manpgs, develop and otherwise deal in films, snadins, thenters and recreation certers.

Tar carey on the business of production, representation, and performance of operss, sage plays,
musico! and dramatically performance and sntersinmenis,

Tocarry on the business of dyers and dry-zleaner, laindries, bleschers and Rair deessers,
To provide services and Facibities of all kinds w the ourisis

To conduct and ke 2l kinds of enenainment-programme and io manufichice and degl in all
kinds of equipmenss reguired fior the same sad musie instruments.

To secure sound investments of foreign capital in Indian underakings and enterprises and Indisn
capital in foreyn undenakings and enterprises.

To camy on thi bsiness of hire ponckase, finance, lease, hire and deal in al rypes of plant and
rrachinery, squipments, consamahle poods, vehicles, bmd, buildings, computers, offics ard home
appliamses

Tomanufachure and deal in jute and packing malerials.

T aet a8 Insramece agents, and traders,

To camy on the business of quardes., slones, pestbcides and insscficides.

Tio gt s evperts ond vuluers of arnuities, endowments, grohaities survivorships, immediate, deferred.
determinable, contingent o reversiorary and other siate fghts or interest ard o cafFy oh the
business of waluers snd assescprs,

T undertskie, purchase or acquine industngsick industry and 10 revive and rehabifiate sick unils.

Tio act as money changers suhject i the npproval of the sppropriate authorities,

- To marufacture, prepare and dial in all kinds of cards, papers and slargs,

To manufactore and deal in eyres, hobes, Tubeicants, fissl and eél
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T develop, manage aid coaol “know how” pperations for manuficiire produclion, siomge,
dissribution and snle and purckose of goods and the service of and in relation o oy business,
commencs, industry, agriculieres, housing and real estate,

. Toact as Iabour contractors and manpower suppliers in Indis and abroad, 35, To lend meoney and

mepotiate loans of every descriptians and transsct business as pramoten, financiors md monstary
agents in India, ond elewhere, provided the company shall pot do camy tanking business
within the meaning of the Banking Regulations Acy, 15949,

Tomanufacture and deal ir sasiiary maierials, poles, pipes and thsir Alings and socessiries.

To organise and provide services and seminars Tor providing, employmens facilities, servioes and
oppotunitics to labour in Indin and abroad,

To provide secunty and perséorie] dervicta and to provide training for: the same,

Ta msnwfcives pnd deal in all kinds of commuanicalion squipments such 28 elepriners, elephomes,
intereoms. welex, wireless sets, their pocessoriss and componenis.

To manufscaure, develop and deal im all kinds of Genemtors, Power-Plants to produce canvergiona
and pon-corventional souces of energy.

T ke up, mannges and execuie projects oa tum-key bisii
Tomanufacoure, trade and deal in arms, ammunitions, Arcarems and crackerss and fre-works,
T carry dul and priscess work of variow persons through cocgumers and manual labour

Tomeenafzensne and deal in all kinds of agriculoursl, surpical and medical Imls-, quipunznls and
ather liems including spectactes, X-ray machines

T marmfachare and deal in setificiad fimbs of heman and arimels, To act s lorists @ emar
decorators.

Tu have sl depasit vaubts and keep goods in zafe custody
To prepore, process and deal in all kinds of earshles and gweets.
Tar provide voestional teaining and as3ist students and papal in admissicns,

To organiize, menaes and deal [n bomeries, crossword perzies ard such other games of skill,
inteiligence and knowledpe, inchiding computer grmes.

To manufachare, trade, hire and ctherwise deal in copying machines and io make copies.
To manafacure, crush and deal in kides and skins and products there from,

T camy on busingss as exporiens, importers, wholesalers, netrilers and manaficiuners of nan-fermus e
metnls and metal scrap, ond &l products made of soch metals.

To carmy on business as manufacturers, imposiers, wholesalers, retaslers and manufaciuress, of
enamelwares, glasswores, esnhenwares, and procelainwares,

5. T carmy an husiness as exporiers, imporers and whoksalers of syrthetic and orgumie dye-atafTs,

cobor and colouring rmaiters und a1l onganic imermediate products wmed in the mamuifierure aff
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siich dye-snuffe, colowms and coloring maticrs: of all synthetic organic chemicais and ining colors,
painis. vamishss, lacquers, pigments, fush colours and tanners, plasic and resin malerials, rubker
processing chemicals and allied producs soch as cusik sods as, Hesching powder, chlorime

 derjuatives: andl mineral acids as sulphur, hydrochloric, nigic, salts and other inrganic chermicals

pharmaceutical, medicinal, chemnécal compounds, drugs, dyeware, sid oolour grinders.

To mars fachares, trade, impoet, export, diribute, trade or olher vise deal in drags, chemicats and
pharmaeeticals.

T sell or stherwise deal in petroleum, petre-chenticals and thelr gye-producs,

T manufacture, produce, refine process, perchase, slore, and 1o xade and deal in all kinds of
mineral pils and oil peaducts and bye-produas thereof such as was, Pasflin, soap, paints, varnish,
hubcicants, illsminants, end haiter substinies, oil, cloth, candles, glyeerine, and stealing.

T carry on business 25 ravel agents and tourist agents and contractors end 1o lactlitas sravelling
and 1y procure and provide for wuriste and travellers boaking by air, sen, ol and other means of
travel. o handle inland and foreign tours and promoe end provision of eonveniences of all Kinds
through tickets, circalar tickets, sleep-cars or berths, reserve places, gossl howses and Jodging
pocommndation.

To accept, ot & gift and to give in gils propesty movable or immavahle inside or outside ndin
and qill, pecunéary or otherwise any astocition, body or movem-irt or whether charitable or
otherwiss,

To nm, menage or let on hire (i enbs, debote coathes, lamiss, o;irs, trucks, station wagoes, air
abips, rail inotors, vessels feries, boate and all other vehicles of whalsoever kind propelied by
slectrcaty, gas, gasoline compesssed air sieam, mamual power pawer, ol or such other energy or by
whatsnever misans.

Taearry an the buisiness of clotkiers, teiloms, dyers, damers, dryeleaners gnd te operaie shops 29wl
s1ores for the mentioned purposss,

Tucirry out the business and tmde of cabinet and furminare makers, whether of timber, sisel, tabular
or ndhereise interior and exterior desomtion, ongamic chenvical or chomical products of every ratiee
and deseription and bye products thereal and products thereof and products to be made lherefrom
incloding specially but without limiftkng the genembity of the foregoing dyes, colouring maers
inchuding, fast cotours, salts, bases, and dealers i &l kind of timber, waod, |lops sheepers, , of all
description used for corstnuction purpeses whether, wholesle or retad.

Ta buy, sell wechange, olter, and otherois: deal in materials, anizles snd things for impart and
exparts whether as principals, sgents, irustees of otherwige,

To manufacture, buy, sell, imper export ctherwise deal in leather prodacts, metal items, jewellary,
silverware, sieel ware, piclures, spectacks, fancy goods, wys and wark.

To carry o e bisiness of hotel, restunt caft, lavem, resmumet and lodging ko keepers,
licensed vichal Lars, masters: distillers ond manufacirens of, mineral and anificial wakers and
ather drinks; purveyors, calerors for public generally, wine merchasis and impomers and
exponers of food nod foreign produce.

To carry on the business as propricters pr hirers of theatres, places and halls and
cinematogmphic shows ard exhibitions and o purchese, hine: of otheraise aogquire any photogmphic
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of other spparatus i connectinn with cinematographic llms and o |5t on hire o sell the same
and b import foreign films, machinery, spparans, cameras and o export Indian films o foreign
coemiries ard 10 purchace films from other person end to rent or hires the same srd acquire by
penchase lense, grast, assignmenl, tansfer, sxcharge or otherwise lands gardens premises snd 1o
erect buildings cinema house far showing and exbibiting pictures, stad, laborasories ard factaries.

Too manufacture, sssenible, mmpoel, expor, buy, sell, exchange, improve develog and otherwize,
deal in ransistors, radios, sierophonic and eguipment, televison mio redics, slectroms pmes,
capacieors, condensors, dalp processing mschines, compulers, speakers, oils. knobs, swilches,
electronic caloulators, musical instruments, wireless, walkie wlkie sos, elecomonic commuricmion
EQUIPTREE'S, P ecorders cassenes, electronic and electrical padpels, spane pans components end
squipments thereaf,

Ta mamutaciuee, sell or oiherwize deal in electrical goods and l.pph:rmg including condemmems,
trarsformers. power supply and ransmissions equipment, cabiles, wire, bamps, bulbs, nbes and
lighting equipments, genemstors, slarers, melers, clectrical engines, fans, switches, motors, ol
corditioners, reffigernion, washing machines, (elevizions, tape recorders, mdios, printed circuis,
integrated cireuit, and electrical goods and appliances of all types,

To manufncture of deal in fosm and polyorethane mannesses and such other products related thereso,

To masufaciure or rade, in prodiscs made out of leather, steel, iron sluminum, paper, chemical
wond, leather symibetic and agrisulural matier also,

Fo promate, establish, acquire and mam of ctherwise carmy on the business of any plastic or rulbsber
industry or business of mansfactuee of materials for use in sech or business, such a3 wax peper,
Bakelite. plywood, celluloid produects, chemicats of all sorts other anhebes, things similar or alfied
products, or process and 1o sell porchase alberwize; or deal in matesigh or things in consecticn
with such trade or industry, To manuiacure, boy, s, import, expor or oiberwise Yeal in rubber
or plastic goods. liems or components as are wsed for industrial, commercial, domestic,
consumer and sdugational research, hosphls or other such purposes and 1o promote, catshlish
pequane and rin o otherwise camy on (he business of any pleste or rubber indusiny or the busines
of manufacture of masenials for use in such indwstdies such as wax paper, bakelite, phywood,
eclhudid products, chemicals of all sorts and 2xch o-her anticles or elficd products o processes,

{1} To carry on business of buying, eelling impart, export, exponing ginning, pressing, spinning,
combing, clesning, prepering, packing, weaving, manuficeuring, blushieg, dycing prinling oo
processing of cofton, yams, linen, choths, fabrics, jote, wool, silk, hemp and other staple fiber,
material whether synchetic, aniflcial or nateral, 1esrile substitutes for all or any of them and to
treat end utilize any wasie srising from any such manofhcture, prodisctbon of process.

T sell, purchase, impoet, export and deal in raw coton, nan-made i-fres, yam. cloth, resdymade
garments, knitwears, wasies cofion seeds and chenslcals, colouss wed i conneetion with wextiles.

(i Toecarry onall or any of the basiness of marniachure &nd seller of and deslers and workers
in cement of all kinds concrete, usbestos gypetam lime and grave],

(i} To work mines or quarries and bo prospect or, search foe, find, win, pet, work, crush, smely,
mearafacure o otherwise deal with limestone chall, clay, ones, mesls, minerals, oils, precious
aind alfyer sones or deposits of products and genecally to camy on the basiness of mining i
all branches,
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{iiv) T seaseh for ores and mincrils, mises end grand lioences [ srvimving in o over any lands
which may be scquired or keld by the Compaery and 1o lease any such lands for bullding
ather wse

To manufachire presses, fathes, hydraulic jacks, drlls, machines, sewing machines, hospéital research,
traiming and edacaticnal npparatas.

To inarufactan: o e in maching w0ols, powes tansfonme s and disribueion equspment agpasans.

. To ey on in India or clsewhere the busines of steel and brass founders, metal founders generally
eetal workers, boiler cakers, millwrights, rachisist, menlburgists, electric engingers, walgr supply
erginoers and T buy sl manulaciuse repair corvertalier ket on hineand deal in machinery motons
wapons, Mmoo cycles, ships, boats, cars, aircrafis and implements and rolfing-stock of all kinds,

To cary the baginess, of sweel markers, imn and seel convertons, smelters, ira-lounders, impanos,
expociers, and manafacharers of and dealers in ores, metals, other prepasstions, processes and
articles.

To camy on the business of manufacturers of and deslors in suomobile pars, accessories,
ancillaries, sores and spares and 1o engineer, develop, design, asicmble, mamificture, produce,
inport, expert, bay, sl and otherwise desl in induetrial, agriculumnl 2and ofher machines and all
types of ook, plints, equipments, instruments, appliances and handware of all kinds general fimngs,
nocessories and sppliances of all deseription mads of mel, alboy, , synithetic and such orher fibers,
chemissls and PVC compounds or plasties.

. To mamifactire, sell of tilerwise deal in indastrial eammercial, office, residential, scientific,

research and o*her irstrumenis and apparafus.

To carry o, in any way the bisines of sopplers of offics facilities. office machines and all Kinds
of office cquipment whether on base, hire purchase or sabe and 1b sir maintenance. |

To cary on badness of manfacturers, imporsers and exporters af snd dealers, in all kinds of articles,
for liphting., cooking snd heatlnp purposes,

To carry on the business of manufactures, or atherwise § deal in vessels, containers, jars, filters,
recepincies, conminers and ofher storing and packaging geod:s such a bard board, comugaed,
metallic, wooden, ghass, compesites, plastic contsiners and polyikens packing material and poods,
To carry o the buginess as exporters, imparters, wholesalers, remilors and manuficturens ol pipes,
fubes, rouls, barg, sheets, stiips, crcles and wire, inbliesare’s, Wensis and sheets niade of aluminam,

brss, copper, silver and stalnless seed, orthopedic and surpical appliances of all kind bandapes
chairs and ather provisions for bhospitals, patients ard invalids,

Te carry on the taders o besiness of manufacherers of and dealers ammunsdtion, fireworks and
such other explesive products and sccessories of all kinds and of whatioever composition and
whether for miliry sparting, mining or indistrial pargoses or for technical display o amy other
Plarposes.

To carry an the business of hops, yeasts and mall meschants and growers.

To carry on AM business of 8 water-works by company i &ll its branches and w0 sink wells pnd
shafls, and to make, build, construct and rainlsn dams, peserepins, watsreasnrks, cisberrs, Cllvens,
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Filer-beds, makss and other pipes and appliances and o execme and 1o do ail aber acts and things
ngceszaTy or convenient for phizining, storing, delivenng, messuring distarbing and dealing in Water.
To carry on business s quary masiers and slone-merchanis and o by, sell, pei, work, shape,
hew, carve, polish, crush ard prepare for masket o use slone and prodect; of all kinds.

To buy, selk, knport, export ard deal m mineral products and such other hings wed in connecilon
wiith mining,
To eswmhlish indusmial and commercizl bsiness concems, trade and deal I all or any of such

buines namely manufBeraners, supplers, buyers and seler of bricks, fre=clay, liles, samnd,
morars, cinders, marbles, marble chips, slates and white glazed wnes.

To prodoce, manisfachore, stich, Bbricate, buy, sell, import, export and fo slberwize deal in jute,
hesstan cloth, gunny baygs meluding gunny, o other such bags or container made out of plastic or
such other materials related thereto.

To proaw, by sell, import, export, exchange, store, ecklact, mction, scquirs, manafScire, distibute

and otherwise in sugeoane apd s products of all kinds and rypes such &8 sugar, wifces, candies,
eonfecisoner and molnsses

To underiake ard do the lisicon work of persons, [frms, compansss oF concems,

To undemake the business of distribaibon and spplication of chemacls. fertilizers and pesticides,
aerial or otherwise.

To undestake, make, enter o perfonm and camy out agresmen? eod amangements and contmacts
fiv camyimg oul the auwemolile trade and spare parns, bodies, other accessorics and ils ablied
products in field all fypes of aulomobiles,

To carry on the sines of eold storage of fruf, edibles and such other perishahle poods.

Ta carry on the bisinets of dairy furming, canle, dalry prodiscss, meat prodocts and trade in milk
foods, biscuils, ice creams, swests, food presertives, Food additives, detdrated foodk, food
mines, food borticulturiss, goiculhralises, famen, schard ewners, momsery, plaation. rubler

esiane awmers, fishenies, rawler owner, samd operatars,
To acquire ar sel up clifmey, nursing hames, hogpaals, pethological baboratorles and optical shops.

To act as primcipals, agents, marmifacirens, represenEtive rewmilors or wholesalers, producers,
distribistors gr middizmen in all or any Branches of business.

To act as operators of Irnining and teaching schools, codleges. workshops, irstilutes and chesscy
fior various rades, professions, crafi, arts and imiversity O insUle courses,

Tor carry an the business of firancial, echnical and management consullants,

To munufacture sowing machines, reaping machines, theeshing machinss, tociors, Bem implements,
machinery, industrial chains, dairy mackones, elevaling machines, corveyving machines, mdusinal
bekis, Imnmimission machines, incubalors and parts, spane ools, accessories and ofl other such kind
of apparains required therefor,

Ta carfy an the business of an imvesiment eampany and e buy, anderanbe, Irves b, acguine,
hold shares, stocks, debenturessiocks, bonds, obligmians and seconties issued or guaranieed by
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any company constisubed of carrying on beincss in Indla or slsewhere ard debentures, debenmre
stock, bonds, obllgatiors and wecuritess, ssoed or pusrmsed by the Govemement, Sute, Dominsons,
Eovereipn Ruler, Commissioners, public body or outhonty, Supreme, Municipal, Local ctheraize,
firm or persen whether in Indin or elsewhere and to hold by way of investment shares, siocks,
debenmres, debenture-siock, bomds, obligstions, umls, sccurities and guch other fmvestments
therefor,

Ta carry on the business of printem, publishes: and distribuiors o7 books, smEsreny, magarines,
jowminls, pedodicals, Mewspapers, metsl primers. phologrmaphers, duplicalng amd copying
equipment manufacnirers and deslers,

T camry on the business of coppers and bamle soop makers and corl makers.
To manufacture or trade in forches, batteries electrodes, welding equipment and lamps.
To marufacture, bay, sell or ntherwize deal in canves, plostic, leather or rubiber footwear,

o carry on the biginess of floar mill ooners Aour, bread, food and products, confectionery,
swests, blscuins manulfacturers and dealers.

To manufactare and deals inowalches and their ancllaries and spare pars.

T manulactuee wnd deal in materials arad eguipment reguined by the Indian Railways,

T carry on the busbnews of lieersed, Blender, mosen?, disdlles, and Breves and b manuSchire,
bany, sell. Import, expon, disinbule, as principals o r i otherwise, deal in wirss, spirits, liquor,
iitonacams, distitled and prodacs, liguor besed producs and products of liguors; bops, veast and
mulf merchants and growers,

To carry oa the business of owners, managers, af fams .

T corry on the buzsiness of home appliances ke, memllic decorative (e honsehold mensil, elina
ared plass ponds, ffings, colorful cumssns, hand made home end carpets, household requisies of all
kinds and all things wted therewith or in the maintenance and repair thereof,

T groww, bay, sell, import, euport, sxchanpe, siore, collocl, asaion scquire, manufactare and
olberwise deal in supsrcone and s products of all kinds and eypes including suges. | tofTess,
candics, confectionery and molatses,

To manslacture, mald, cguilp, rmanksn, mn, rpair, by, aci, and otherwis: deal in cold-storage,
aw-comifilioning, refrigemion or amy other plams, machinery and equipments thereol of all kinds
inclading deep freszers, botlle eoolers, plae lrecrem, 3os making cabinels, water coclers of
yarimis types, ke plamis, loc cube makers, softy ice cream, ioe aeam Freeang, soda foundains,
ammonia fitling, water chilling plane, milk freezing cabirets, milk procesing plams, for
buildings and wehickes of all rypes and lor preserving 2nd such other preterved meterials and all
kinds of perishable foodstufTs inchading potaloes, seeds and such other vegetables and sgricuiaral
products, fruits, fish, meat, poultry or dairy products and such other producs,

To rear, breed import, export, buy, sell, exchange, collect, suction, , distribue, kesp and otherwise
deal in animals, eow, buffloes, canle, birds, hides, skics and animals goods,

To prowide courler and messsnger services for delivery of papers, samples, commercial
corsignments atickes and messages fFom ane city ar localion to anather Sroaghoul the world as
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well 2 whthin India through messengers, apents, se, ril, roads, airlines or other means subject
to postal Lows and regulations of Tndia or ather countries.

To carry o the made or business of general carriers, traspocters, sicam ship agents, wholesale
warehouse mes, bended warehouss men, storekeepers, stones consofidation of cango of any ind
for camiage or storage cooiact-man for cargo, chanmers of vessel removers. . loading and
unloading agenis. borded car-mzn and common cat-méd.

To carry on the trades and the business of meal mamifactores, dealers in comumabie @oses and
provisions of ll Kinds, fod stufls, grain, o, seed, fodder, cant, od. com, whenl, whist prodiset,
stores, vegetable oils, ghes, vanespani products and allied products aied 1o establish farnes, dery
farmms, vegetable and fruit gardens, agricultural farms and estates, and o act a8 Fanners, prafies
cultivalors, grinders, agricultrist, hoeticulnorist, grocers, gardencrs,  milless, bakers.
confectioners and butchers.

To cary on the business of mamufacraring, dycing, colouring, spinning, weaving of afl Bbfics,
ather fibrous substances and prepaations, mansfacharers of and dealers in cobon, silk, woollen,
linen., hemp, jute rayon, nydon, anificial silk, and other yam, and all kinds of weaving synthetic
and synihetic blended fbrics, manufactured from swch yam, of] kinds of imintion lesther and
rwhbers, waterproof goods and arcles manufactared therefrom, dress preservers, dress linings,
boot lming, umbeelies, parsols, fags, teas, piciure fames. anificlal fowers, Roce cloths, table
cloths, American eloths, poper and aricles made from paper or pikp.

T 81 A5 COrgo agenits, trivel sgent, 0w Bgents, Wawrists agents, insurance apens, brokers, ship
brokers, ndvisors, chaver party coniracions, ship agenis, sahvwor, shck removers, wreck miseTs,
auctioneers, valuer, surveyors, inspectom and ohaervers of quatity consral, customs houwse sgents,
commission agents, consuitants, and general sales agents for any of the air liners, steam ship
coHmpanies, raibways, transport companies or any sdch person.

To lssue warmnts o persoo, wars-housing goods with the company and 1o lefd marey apon the
security of sisch goods and o lend, invest advance money of deal with funds of the company which
may not be required for the time being either with or withoat security, in such investmenls and
give credit o such persons (including Govemment) and upon such tems and conditions as the
Company ey’ think it

To appoint agents, subsagents, dealers, managers, convassers, sales representitives, sslesman, foc
trarsacting all or nny kind of husiness which this Company is authorised fo cury on and constitise
sgercy of the conpany in India oc i eny ciber country,

To cary on brade or busingss of buying, selling, dealing, reselling, axcharging, aliering, importing,
expecting garments, merchandise all kinds of comon, silk, myen. polyster, worsted woollen, beather
and ather extile goods. fabrics and Furnishing fabsics.

Ta buy, acquire, develop, hire or lease fand, open spaces, agricubunal lands for sale, to deal in
real estste of 0l types and of every descriplion 15 divelop and sell mukti stoned builidings and
residentia apadment, office spaces, lms, housss, Brme kouses, recreational space, holiduy homes
and resors and huildings and structures, of all Kind, shopping arcades, shoppig plazms, or etherwise
dispose of swech land and buildings.

To ereci and constract houses, Buildings or warks of every descriplion of amy lamd properies, and
to pull down, rebuld, eslarge, alier and fmprove existing houses, buildings arworks thereon, to
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onnvert and appropriate any such bnd Into and for roads, streets, squares, gardens and plessure
grounds and other eomvendences and 1o deal ~with and improve the said peopertics and o rent or
lef the same on bease,

" To manufache, trade or otherwise deal in:

(@ Bicyche. fricyeles md gocemsnries and parts thereof, sewing and knitting machine |
(b Cilss and plas-ware nebudisg opticzl glass in all forms.
e} Spoms poods incleding sports shoes and play-field and gymnasiam (Equipment.

(d)  Lighting fixches, matches, mutch boxes, candles, bulbs, nibes of merouny, vapour berrps sach
ns wooden boards, switches external wiring and all other such wiring malcrial, scoessorics
of lighting fitures, such &5 chokes, slaner-sests, holders and condensers,

ey Hexing, linolenm and valvetiy or seede rype plastic cloth,

(N Tooth powder and tooth paste, soaps. desergent powders, washing powders and bars, lipsticks,
talcum and other such powders, perfames, aftershave lodons shaving creams and other
toiletry and cosmelic preparstion,

) Seadl wols, cutting tools, perable power tools and such other vorkshop fools,

{h} Fountain pens, ball pens, ariist pens, pencils, rubbers, inks (printing as well as fountain)
and statiorsery producis,

[iv  more wane, erockery, crochery and bone ching crockery,

[k} Canned, preserved and bottled fraits junces, vegetables, pickles joms, froren foods, sauces,
squashes, beversges, soft-drinks, sceaied waner, non-vegetnble procewsed and prpcessed ilems
and sich other food products,

(1Y Wires, cables, mbes, pipes brushes, ampules and medicine packing ibeme, mets] relling and re-
relling, ferrous ard non-ferrous castings, jelly Gibed cable.

im) Sofas, fornitare made of ivon or steel or steel alloys, cutlery and surgical instnuments.

{w) Fime and heavy chemicals of all types, acids, alicalis and domestic and commercial gases such
a5 awygen scetylens and carbon dioxids,

{0} Plhywood timber and wood products

(ph Mui balts, sorews, materials weed in civil cansinction work, sarlary snd Seswver (et @aps,
washbesing and such other sanitary Altings snd itens and sahitary wase.

{1} Pipgery, catile farm, deiry farm, fishery and ofber non-vegetable ilems.

it} Computers, dala processing mschines, caleulators, compuiers cremponents, Lypewrilen amd
aceounting machines,

{«) Printing machines as well as different rypes of secessories and components of printing
machines,
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{1 Readvmade garments, dress material and novelny nems of 2l npes,

B To produce or cost the machines and its accessories o do all types steel, ron and other
metal costing and fabeication of Hpht amd hewvy duty mechines snd pans, |ools ol
accessories and also o make 21l kinds of electric, el=ctromic tem, in Indiz or abroad,

Ml Todo consultancy meintenancs repairs works of any nasure,

1. To carry on the business of marufscnmes, prodiocsrs, mnpodtens, exporers, deplers and
agents for sil kind of products and services relaied Lo pipelmes and process industries,
refineries, petrochericals, plastics, polymers, 2k and such other allisd fields.

192 To deal as indenting agents, importers and exporters for Indinn mnd oversess,
companies’ corporalkons fof products and services for indusrigd, mon- indisial,
domestic, counmercial eny other such application thereof.

i To carry on all or any of the business as buyes, sellers, imporers, distribulors, agenis,
Factors, stockists, commission ngents and dealers of: Enginsesing goods, machmne took,
hand tools, small toals, metals, ko, pipe fitngs, mots and boits, bicyches and aocessomss,
micomobily perts, stee] and stadnbess steel and fror producsts, ores amd Serapes
metalburgical residues, hides, skins, leather goods, Fars, bristles, tobecco (raw and
manufnctured), hemp, seeds, oils & cokes, vanaspal, extile fber & wnstes, codr & jule

thereof, wond and timber, boses enshed & unenshed, indusiral diamonds, coal
and eharecal plue, gums snd reios, (vory, lac, shallag, manisss, puldp or wood, mgs, rubber,
1anming substances, wax, quartz, crystad, chemicals and chemical prepamtions, plastic and
limpdsum amicles glass amd glassware, handicrafis and handlooms, toys, liquid gokd,
precious siones, omamenis, Jewalleries, prarls, drugs, and medicings, scoaps, paines,
inFtfaments, appesatus, and sppdiances, machioensy snd mill week, and part tsereol, papes
and sabonery, sports goods, estile inchoding decorstive band and mochine made,
readymade gannels, copet maleriali, cosmetics, wigs, belis, beliing, Cinematograpiny, films
exposed, gramophones, meonds, mblber, plassic posds, starch, umnbsedlag, crowm coels,
batteries, swgical, and imeical inscarenls, misbles and kardware e, &l kinds of
boopks nad m.p.rmr.ﬂ'im electric and electronic =qud.; af all kinds, saritary ware and
fittimps, woellen wextiles, natural fiber products, rebon polyester, fiber yam, hosiery and
mfued fabrics arsd parmonts, fish pnd fish prodiscs, fruis, mis, chestmol, keoseds, grains,
meses, four, confectionery, provisions, aboohol, bevengs?, prxcessed foods and packed
foods products.

4. To acl &5 an expor? house and o camy’ on axy usiness in amy way connecled thereith as
mfonead in 193 above.

V. The linbility of the Members is imited, L

V. The Authorised Share Capital of the Company s Rs, 510000000 (Rupess fifty one crones)
divided Into 5,10,00,000 (five crore ten lac) ardinary equity shares of 8510 (Rupees ten) per
share, with the power to increase or reduce the capital of the Campary and to divide the shares
in the capital for the time being into several classes and fo attach thereto respectively such
rights as may be determined by or in scoosdance with the Articles of Association of the
Company and b vary, modify, armalgamate o abeogate any soch rights in such manoer any may

fipr the time being btmﬁijed in the Articles of Assodation of the Company
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